
DIRECTORATE GENERAL OF FOREIGN TRADE
(DES‐VI SECTION〕

RATIFIED lⅥ INUTES OF THE NORPIIS COPIMITTEE‐ VI ⅣIEETING NO。 21/85
DATED 07.03.2019

Please Note

For information of exporters, Norms Committee-Vl handles all cases pertaining to
fixation/ratification of norms for Export Products falling under ITC(HS) Chapter I to 26 &
94-98. Communications in respect of cases pertaining to NC-VI may be sent to email
address: p.sahu@gov.in

In certain cases the decision of the Norms Committee refers to the recommendations/
observations/ deficiencies received from the concerned Technical Authority. Wherever
applicable, a scanned copy of such document has been placed at the end of the Minutes, in
running serial orders. The concemed firm/company may go through the same and respond

accordingly.
Similarly, a scanned copy of the blank Standard Deficiency Format, which may find a

reference in NC decisions, has also been attached in the end. This may also be referred to by
the concerned firm/company and may be responded accordingly.
For information of the exporters, it is informed that wherever DL is issued, the case

would be rejected in case the reply of the firm is not received within 90 days from the
date of issue of DL.
The Norms Committee has taken decision only with respect to technical aspect/wastage

norms. While redeeming the applications, RAs should check that the applicant has fulfilled all
requirements as prescribed in policy/procedure including those in Policy Circulars issued

from time to time or any other provisions under FTP/HBP for issuance of AA and

regularization of the case.

(iV)

(V)

The Meeting No.2ll85 dated 07.03.2019 of Norms Committee-Vl for the year 2018-

l9 was held on 07.03.2019 underthe Chairmanship of Shri Anil Aggarwal, Addl. Director
General of Foreign Trade to consider the following applications for ratification of norms in
respect of advance authorizations under Duty Exemption Scheme (Chapter-4) of Foreign

Trade Policy 2015-2020. The following members were present in the meeting:-

SIo No. Name & Designation Department

1 Shri Shaish Kumar, Technical Expert

(Consultant)/Tech I

DGFT

2 Shri D.N. Mathur, Technical Expert

(Consultant)ff ech2

DGFT

り
， Shri S.Kipgen, Deputy DGFT DGFT

4 Shri Pradyumna Sahu, FTDO DGFT



Case No.:7/22/85-ALC3/2014
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ision : NC considered the case as per agenda and noted
forwarded to Technical Authority, i.e., MoFPI for

However, their comments are still awaited. The Committee
xpedite their comments.

case stands deferred to 18.04.2019

Date:18.04.20191

that the reply of the firm has

examination and comments.
decided to request MoFPI to
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Decision : NC considered the czne zrs per agenda and decided to ,Jifv if," *ir* f* tf" .t
advance authorization as per recommendation of Technical Authority, i.e., Tech.2, allowing
inputs as under :

Export Item QuantiW Import Item Ouantitv
Korean Ginseng 1200 Mg
90S & 3605 Woods Flat
Bottle Food Grade
Nutraceuticals Grade
(Korean Ginseng 1200 Mg
Tablet)

l No.Tablct Korean Ginseng 25% 1.02 Kg/Kg content
of relevant import
item in the export
product.

Acai Ultra Lean 60S white

bottlc Food Grade
Nutraceuticals Grade (Acai
Ultra Lean Capsules)

1

Capsule
No. Kelp Powder 1.02 Kg/Kg content

of relevant import
item in the export
product.

St. Johns wort 333 Mg90S
Woods Flat Bottle Food
Grade Nutraceuticals Grade
(St. Johns wort 333 mg
Tablet)

l No.Tablet St. Johns Wort 0.3%
Hypercin

1.02 Kg/Kg content
of relevant import
item in the export
product.

Joint Relieve 50 ml Amber
Pet bottle Food Grade
Nutraceuticals Grade (Joint
Relieve Syrup 50 ml)

l No.Bottle Burdock Extract 4:l 1.05 Kg/Kg content
of relevant import
item in the export
product.

Ginkgo Biloba 3000 mg
l80S &3605 Food Grade
Nutraceuticals Grade
(Ginkgo Biloba 3000 mg
Tablet)

l No.Tablet Ginkgo Biolba Extract

24/6

1.02 Kg/Kg content
of relevant import
item in the export
product.

ote: RA will workout the imp
; per documentary evidence to

A may take subsequent conse

nrt entitlement based on the import content in each export
be furnished by the firm at the time of redemption.

:quential action accordinslv. t .r'nsequcnt
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RLA Filc Lic.No/Datc:0710108311 ‐Defer

:07/24/040/00021/AM16/     .03.062015 Date:1804.2019

Decision : NC considered the case as per agenda and noted that due to system error this
case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA, Bangalore to furnish the

status of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

PartyName:CRILIMITED MeetNo/Date:21185- Status:Deferred

RLA File

ALC3/2018
07032019

Lic No/Date:0210206032 Defer

Case No.:102/21/85-

ALC3/2018

HQ Fllc

:01/85/050/00296/AM19/

ICase No.:103/21/85-
ALC3/2018

HQ Filc

Case No.:104/21/85-

ALC3/2018

HQ Fllc

ICase No。 :19/21/85-

ALC3/2018

‐HQ File

:01/85/050/00213/AM19/

Party Namc:FEATHERLITE  Meet No/Datc:21/85‐
PRODUCTS PVT.LTD.    ‐ALC3/2018

0703.2019

Status:Deferred

Mcct No/Datc:21/85‐     lStatus:Deferred

ALC3/2018        1
07.032019

Lic No/Date:1010059224 1Defer

:01/85/050/00297/AM19/      :02/24/040/00069/AM16/     ‐31.07.2015 Date:18042019

iDecision : NC considered the case as per agenda and noted that due to system error this
case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

'application. The Committee therefore, decided to request RA, Kolkata to furnish the status

of the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

r:01/85/050/00298lAMl9l :101241040100028/AM 16/ 31.07.2015 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA, Cochi to furnish the status of
the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Party Namc:MOUNT
SAHlYA

RLA File

Party Namc:IRIS PRODUCTS
PVT.LTD

RLA Fllc

:08/24/040/00154/AM16/

Meet No/Date:21/85-

ALC3/2018
07032019

Lic.No/Date:0810135918

Status: Deferrcd

Defer
Date:18042019 1

to systcFll error this

in Agcnda,thc NC‐

21082015

Decision : NC considered the case as per agenda and noted that due

yttr
“
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'case was not automatically downloaded in Agenda.



observed that the status of the AA is not available as well as the hard copy of the

,application. The Committee therefore, decided to request RA, Ahmedabad to furnish the

status of the case and if not ratified, the hard copy of the application may be sent for
texamination and fixation of norms on the above AA.

iThe case stands deferred to 18.04.2019.

:01/85/050/00299lAMl9l :0812410401001641AM161 04.09.2015 'Date:18.04.2019,

Decision : NC considered the case as per agenda and noted that due to system error this

7 ,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
lobserved that the status of the AA is not available as well as the hard copy of the

' ,application. The Committee therefore, decided to request RA, Ahmedabad to furnish the
' ;status of the case and if not ratified, the hard copy of the application may be sent for,

'examination and fixation of norms on the above AA.

,the case stands deferred to 18.04.2019.

‐Case No.:2/14/85-ALC3/2015

. :HQ File

I :0 I /85/050/00 l2l / AMl6l ::0812410401002881 AMl6l 27 .11 .2Ol5 Date:18.042019 1

8 Decision : NC considered the case as per agenda and noted that instead of furnishing
reply of the DL, the firm has stated to ratify the norms on Repeat Basis. The Committee,
,therefore, decided to ask the firm to know whether the Licence was issued on repeat basis.

:The case stands deferred to 18.04.2019.

iCase No.:105/21/85-

‐ALC3/2018

:HQ File

Case No.:106/21/85-

ALC3ノ 2018

HQ Filc

Party Name:SANSTAR BIO―  Mcct No/Date:21/85-   IStatus:DeFerred‐
POLYMERS LIMITED     ALC3/2018

RLA File

07.03.2019             1

Lic.No/Date:0810135976.Defcr
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/85

1                            107.03.2019

:RLA File
a

Lic.No/Date:0810136585 lDefer l

PartyName:EICLLIMITED MeetNo/Date:21l85- Status:Deferred

RLA Fllc

ALC3/2018
07032019

Lic.No/Date:5310018548 1Defer

Status: Dcferred

|:01/85/050/00300/AM19/      :53/24/040/00015/AM16/     103.122015 Datc:18.04.2019

‐pecisittT両ち6Aζidered｀ Iざ薇さ:ζェF…agenda and l■ 6d ihal d品 16豪お」
`I岳“
薇:

:漁r箇胤Tl庶‰llyttdri&t;:霊贖譜習壌鷺
n謂
臨y鵠鷺|

群常盤盤:棚I糧精鶴岬霧:淵1鳳¥器11躍ti恭淵 |

1 :and flxation of nolllls on the above AA.                                          |
11                                        1
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HQ File RLA File Lic No/Date:1010059347 Dcfer
:01/85/050/00301/AM19/     :10/24/040/00086/AM16/      18 12.2015 I)ate:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this
,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA, Cochi to fumish the status
,of the case and if not ratified, the hard copy of the application may be sent for examination
,and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

ICase No.:1/16/85-

ALC3/2015

HQ Fllc

Case No.:57/21/85-

ALC3/2018

Case No.:8/21/85-
tALC3/2018

HQ Filc

Party Name:NUTRIVITA
F00DS PVT LTD.

Party Namc:IRIS PRODUCTS IMcct No/Date:21/85-   lstatus:Deferred

PVT LTD             ALC3/2018
0703.2019            ‐

RLA File Lic.No/Date:0810137003‐ Dcfcr

:01/85/050/00148/AM16/    .:08/24/040/00363/AM16/      13.01.2016 IDate118 04 2019

ll Decision : NC considered the case as per agenda and noted that the application of the
firm is under examination of Technical Authority, i.e., MoFPI and their comments are
still awaited. The Committee decided to request MoFPI to expedite their comments.

The case stands deferred to 18.04.2019

:01/85/050/00251/AM19/     :03/95/040/00848/AM16/     08022016 IDate:18042019

Decision : NC considered the case as per agenda and noted that due to system error this
12 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA, Mumbai to furnish the
status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands deferred to I 8.04.2019.

Party Name:EASTERN Meet No/Date:2 I /85- Status:Deferred

HQ File RLA File

Meet No/Date:21/85-    IStatus:Deferred

ALC3/2018
0703.2019

Lic No/Date:0310802344 ‐Dcfcr

07032019             1

Lic.No/Date:1010059404 1Defer

CONDIMENTS PRIVATE   ALC3/2018
LIMITED

RLA File

:01/85/050/002021AM19/ :101241040/00105/AM 16/ 09.02.2016 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this
t3 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA, Cochi to furnish the status
of the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

Thc casc stands dcfclTcd to 18.04.2019.

|



iCase No.:9/21/85-

,ALC3/2018
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ICase No.:33/21/85-

:ALC3/2018

1HQ Filc

:01/85/050/00227/AM19/

ICase No。 :2/21/85-

ALC3/2018

tHQ Filc

Case No.:111/21/85‐

ALC3/2018

HQ File

LIMITED

RLA File

Party Name:NIRMITI
PRECIS10N PVT LTD

07.03.2019    ,     |
iti湿わ綱 loo59405鱗蔦I~~… 1

Meet No/Date:21/85-   Status:Deferred i

ALC3/2018        ‐         :
07.032019             '              1

Status: Deferrcd ,

Party Name:EASTERN MeetNo/Date:21l85- Status:Deferred
CONDIMENTS PRIVATE  .ALC3/2018

:01/85/050/00203/AM19/     110/24/040/00104/AM16/     09.02.2016 Datc:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

t4,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the
,application. The Committee therefore, decided to request RA, Cochi to furnish the status

of the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

RLA File              :Lic No/Date:3H0065947 1Defer       ,
:31/83/040/00154/AM16/     112 02 2016             1Datc:18.04.20191

,Decision : NC considered the case as per agenda and noted that due to system error this,
15 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
' ,observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request CLA Delhi to furnish the status
of the case and if not ratified, the hard copy of the application may be sent for examination '

and fixation of norms on the above AA.

The case stands deferred to I 8.04.201 9.

:01/85/050/00196/AM19ノ      :05/23/040/00482/AM16/     19022016 Date:18042019
l6 Decision : NC considered the case as per agenda and noted that the application of the

,firm is under examination of Technical Authority, i.e., MoFPI and their comments are
still awaited. The Committee decided to request MoFPI to expedite their comments.

The case stands deflned to l8 04 2019.

Party Name:FIELDFRESH   IMeet No/Date:21/85-

IF00DS PRIVATE LIMITED IALC3/2018
1                          107.03.2019

RLA File
I

Lic.No/Dates- 397674-"lD.f* 
-- - * *l

Party Name:B FOURESS   IMcet No/Date:21/85-   Status:Deferred
PRIVATE LIMITED,      IALC3/2018

07032019             ‐

RLA File Lic.No/Date:0710109476 Dcfcr
:01/85/050/00305/AM19/    107/24/040/00398/AM16/     .0703.2016 Date:18.04.2019

ou"i.ion i NC Coniiair"a ln" 
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case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
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status of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Party Name:GRIFFITH     Meet No/Date:21/85-
LABORATORIES PVT.LTD, ALC3/2018

07032019

HQ File             RLA File            Lic No/Date:0710109538 Defer
i01/85/050/00306/AM19/     :07/24/040/00413/AM16/      18.03.2016             ‐Datc:18.04.2019

Decision :NC considcrcd thc casc as pcr agcnda and notcd that duc to systenl error this

18 Case was not automatically downloadcd in Agcnda.After listing it in Agcnda,thc NC

‐observed that the status of the AA is not available as wcH as thc hard copy of thc

lppliCatiOn.Thc CorIImittec thereforc,dccidcd to rcqucst RA Bangalorc to fumish the
status of thc casc and if not ratiflcd, thc hard copy of the application may bc scnt for

exarnination and flxation ofnolllls on thc above AA.

The case stands deferred to 18.04.2019.

Case No.:112/21/85-

ALC3/2018

‐Case No.:10/21/85-

IALC3/2018

1HQ File

:01/85/050/00204/AM19/

Case No.:11/21/85-

ALC3/2018

Status:Deferred l

Party Namc:SRI VARSHA   Meet No/Date12 1/85‐    Status:Deferred l
F00D PRODUCTSINDlA  IALC3/2018        1          1
LTD                  07 03.2019                     1

RLA File               Lic.No/Datc:0910063727 Dcfcr
:09/24/040/00098/AM17/     01.06.2016             Date:1804.2019 1

Decision : NC considered the case as per agenda and noted that due to system error this

19 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Hyderabad to furnish the r

status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

Thc casc stands dcfcFCd t0 18.04.2019.

Party Name:SRI VARSHA   Meet No/Datc:21/85-   Status:Deferred
F00D PRODUCTSINDIA  ALC3/2018
LTD                  07.03.2019

HQ File             RLA File             Lic No/Datc:0910063728'Defcr
:01/85/050/00205/AM19/     :09/24/040/00097/AM17/     01.06.2016             Datc:18.04.2019

Decision :NC considcrcd thc casc as pcr agenda and notcd that due to systcln crror this

20 CaSc was not automatically downloadcd in Agcnda. Aftcr listing it in Agenda, thc NC

obscrvcd that thc status of the AA is not availablc as well as thc hard copy of the

appHcation. Thc Colrmittcc thcrcforc, dccidcd to rcqucst RA Hydcrabad to fumish thc

status of thc casc and if not ratifled, the hard copy of the application may bc scnt for

lexanlination and flxation of norlns on the abovc AA.

Thc casc stands deferred to 18.04.2019.

PartyName:20MICRONS MeetNo/Date:21l85- Status:Deferred21 Case No.:43/21/85-

「
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ALC3/2018

HQ File

Casc No.:12/21/85-

ALC3/2018

LTD.

RLA File

1鏡殿盤ず    |    :
111ヽ訪九ぼ341664'241~bgfer~…

…
1

Status: Deferred

:01/85/050ノ00237/AM19/     :34/21/040/00132/AM17/     10606.2016 Date:18042019

Decision : NC considered the case as per agenda and noted that due to system error this
'case was not automatically downloaded in Agenda. After listing it in Agenda, the NC,
'observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Chennai to furnish the status
of the case and if not ratified, the hard copy of the application may be sent for examination
'and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Party Namc:BOS NATURAL IMcctNo/Date:21/85-
FLAVORS PVT.LTD.     ‐ALC3/2018

107032019

‐ IHQ File             RLA File            Lic No/Datc:1010059517 1Dcfcr      :
|  |:01/85/050/00206/AM19/     :10/24/040/00021/AM17/     120 06 2016             1 Date:18.0420191

‐ lDecision:NC considcrcd thc casc as pcr agenda and noted that duc to systcm crror this

22 CaSe Was not automatically downloadcd in Agenda.After listing it in Agenda,the NCI

obscrvcd that the status of the AA is not availablc as wcll as thc hard copy of thc

lappliCation.The Commhcc thcrcforc,decided to request RA Cochi to fumish thc status ofl
l  thc case and if not ratiflcd,thc hard copy ofthe application may bc scnt for cxanlinationl
‐  and flxation of nollllS On thc abovc AA.

‐  IThc casc stands dcfcrrcd to 18.04.2019.

:01/85/050/00223/AM19/     :10/24/040/00026/AM17/     29.062016 Date:18042019

IDecision:NC considcred thc casc as pcr agcnda and notcd that duc to systcm crror thisl
23iCasc Was nOt automatically downloadcd in Agcnda.Aftcr listing it in Agcnda,thc NCi

bbserved that the status of the AA is not available as wcll as thc hard copy of thei

application.The Committee thercforc,decided to rcqucst RA Cochito fumish the status of

thc case and if not ratiied,the hard copy of the application may be sent for examination
land flxation of nollllS On the abovc AA.

Thc casc stands dcfelTcd to 18.04.2019.

ICase No.:29/21/85-

IALC3/2018

1HQ File

Case No.:47/21/85-

ALC3/2018

24 1HQ Filc

Party Namc:HERBAL
ISOLATES PRIVATE
LIヽ41TED

RLA File

Party Name:BEL00R BAYIR
BIOTECH LTD,

RLA Filc

立滉i｀も/Dli&'1た 5」  ζtatis:b:felitil
lALC3/2018         1          1
107.032019                 1

1Lic No/Date:1010059521 1Dcfcr       i

:01/85/050/00241/AM19/     :07/24/040/00145/AM17/ 15072016

Decision : NC considered the case as per
case was not automatically downloaded

IMeet No/Date:21/85-  iStatus:Deferred i

lALC3/2018        1         :
107032019        1         :
ILic No/Datc:0710110094 1Defer        i

Date:18042019

agenda and noted that due to system error this
in Age After listing it in Agenda, the NC

螺
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observed that the status of the AA is not available as well as the hard copy of
application. The Committee therefore, decided to request RA Bangalore to fumish
status of the case and if not ratified, the hard copy of the application may be sent
examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

ｔｈｃ
ｔｈｅ
ｈ

.Case No.:38/21/85-

‐ALC3/2018

1HQ Fllc

ICase No.:13/21/85-
IALC3/2018

HQ Filc

Case No.:14/21/85-

ALC3/2018

HQ Filc

Party Namc:THE GLOBAL  Mcct No/Datc:21/85-
GREEN COMPANY LTD   ALC32018

0703.2019

RLA F‖ e

Party Name:GRIFFITH     IMcet No/Datc:21/85‐    IStatus:Deferred
LABORATORIES PVT LTD, ALC3/2018         1

07.03.2019             1

RLA Flle Lic No/Date:0710110166 1Defer

Party Namc:GRIFFITH     Meet No/Datc:21/85‐    IStatus:DeFerred
LABORATORIES PVT.LTD, ALC3/2018         1

07032019             1

RLA Filc Lic.No/Datc:0710110167 1Dcfcr

Status: Deferred

Lic No/Datc:0910063979 1Defer
:01/85/050/00232/AM19/     :09/24/040/00176/AM17/     2507.2016 Date:18.04.2019

Decision : NC considered the case as pei agenda and noted that due to system error this
25 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Hyderabad to furnish the
status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

:01/85/050/00207/AM19/     :07/24/040/00116/AM17/      28.07.2016 Datc:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this
126 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC' observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Bangalore to furnish the
status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

:01/85/050/00208/AM19/     :07/24/040/00088/AM17/     28.07.2016 I Datc:18042019

Decision : NC considered the case as per agenda and noted that due to system error this
21 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Bangalore to furnish the'
status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands deferred to 」



RLA Filc Lic No/Date:0710110168 Dcfcr

|   :01/85/050/00209/AM19/     :07/24/040/00087/AM17/     28072016 Date:1804.2019

: ,Decision : NC considered the case as per agenda and noted that due to system error this
:28 tcase was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Bangalore to furnish the
status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

,The case stands deferred to 18.04.2019.

Case No.:15/21/85-

ALC3ノ 2018

HQ File

ICase No.:90/21/85-

:ALC3/2018

HQ Filc

Party Name:GRIFFITH     Meet No/Date:21/85-
LABORATORIES PVT.LTD, ALC3/2018

07.03.2019

Party Name:HERBAL
ISOLATES PRIVATE
LIMITED

RLA File

Status: Deferred

Mcct No/Date:21/85-   Status:Deferred l

ALC3/2018        1         1
07032019

Lic No/Date:1010059582 ,Defer

:01/85/050/00284/AM19/     :10/24/040/00047/AM17/ 11082016 Date:18042019

LDecision : NC considered the case as per agenda and noted that due to system error this
,29:case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

,observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Cochi to furnish the status of
the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

| |

| :The Case stands deferred to 18.04.2019.

ICase No.:16/21/85-

ALC3/2018

1HQ Filc

ICase No.:17/21/85-
IALC3/2018

31 1HQ File

LIMITED

RLA File

10703.2019             1
~こ
おヽお涯蕩罵五51oo59604 1Defer

Party Name:EASTERN Mcct No/Date:21/85-    Status:Deferred
CONDIMENTS PRIVATE   ALC3/2018

,:0 t/S5/050 /OO2lOlAMlgl :l0l24l040l00053lAMl7l 08.09.2016 Date:18.04.2019

: lDecision : NC considered the case as per agenda and noted that due to system error this,
t30,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
, lobserved that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Cochi to furnish the status of '

the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

,,
,The case stands deferred to 18.04.2019.

Party Namc:NADHEEM    Meet No/Date:21/85-
SPICES AND INDUSTRIES  ALC3/2018

07032019

RLA Filc Lic No/Date:1010059615 Defer

Status:Deferred

‐Date:18042019:01/85/050/00211/AM19/     :10/24/040/00062/AM17/      21092016
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observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Cochi to furnish the status of
the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Case No.:18/21/85‐

ALC3/2018

HQ File

Party Name:EASTERN MeetNo/Date:21l85- Status:Deferred
CONDIMENTS PRIVATE   ALC3/2018        1
LIMITED

RLA File

0703.2019             1

Lic No/Datc:1010059625 ,Defcr

:01/85/050/00212/AM19/     110/24/040/00069/AM17/     07.102016 Date:18042019

rDecision : NC considered the case as per agenda and noted that due to system error this

32 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the
iapplication. The Committee therefore, decided to request RA Cochi to furnish the status of
,the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Case No.:65/21ノ 85-

ALC3/2018

HQ File

HQ Fllc

:01/85/050/00265/AM19/

Lic.No/Date:0710110565

24.10.2016

RLA Filc

:07/24/040/00243/AM17/

Party Name:JEWEL

Party Name:GRIFFITH     .Meet No/Date:21/85‐   lStatus:Deferred

LABORATORIES PVT LTD, ALC3/2018         :
07.032019

RLA File Lic.No/Datc:0710110554 Defer

:01/85/050/00259/AM19/     :07/24/040/00229/AM17/      21.10.2016 Date:1804.2019

IDecision:NC considcrcd thc casc as pcr agcnda and notcd that duc to systcln error this

331Casc was not automatically downloadcd in Agcnda. Aftcr listing it in Agcnda, thc NC

observed that thc status of thc AA is not availablc as well as the hard copy of thc

application. Thc Corrmittee thcrcfore, decided to requcst RA Bangalore to fumish the

status of thc casc and if not ratiflcd, the hard copy of the application may bc sent for

cxanlination and flxation of nolllls on thc abovc AA.

IThc casc stands dcfcrrcd to 18.04.2019.

Case No.:71/21/85-ALC3/2018 Palty Namc:JANATHA FISH  IMcct No/Datc:21/85-    Approved
MEAL&OIL PRODUCTS   IALC3/2018

‐07032019

3a Deci.ion : NC considered the case as per agenda and noted that the above mentioned AA
has been approved in M.No. l6185 dated 02.03.2017 . The Committee therefore, decided to

close the case from the Agenda.

,RA may take consequential action accordingly.

Meet No/Date:21/85- Status: DeferredCase No.:44/21/85-

35 ALC3/2018 CONSUMER CARE PVT   ALC3/2018



HQ Filc RLA File Lic No/Date:3410042662 Dcfcr
:01/85/050/00238/AM19/     :34/24/040/00191/AM17/      10.112016 Datei18 04 2019

Decision : NC considered the case as per agenda and noted that due to system error this
case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Chennai to fumish the status
of the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

:01/85/050/00302/AM19/     :07/24/040/00304/AM17/     .27122016 I)ate:18042019

r Decision : NC considered the case as per agenda and noted that due to system error this,
,lo ,case was not automatically downloaded in Agenda. After listing it in Agenda, the NCI

,observed that the status of the AA is not available as well as the hard copy of the
tapplication. The Committee therefore, decided to request RA Bangalore to furnish the

istatus of the case and if not ratified, the hard copy of the application may be sent for
'examination and fixation of norms on the above AA.

The case stands defened to 18.04.2019.

Case No.:108/21ノ 85-

IALC3/2018

1HQ Filc

Case No.:109/21/85‐

ALC3/2018

HQ Filc

Case No.:72/21/85-

ALC3/2018

HQ File

Party Name:QUADRAGEN  IMeet No/Date:21/85-   Status:Deferred
VETHEALTH PVT LTD    IALC3/2018         1

107.032019

RLA Filc Lic No/Datc:0710H0849 1Defer

Parり Name:DANISH STEEL IMeet No/Datc:21/85‐    Status:Deferred
CLUSTER PVT LTD      :ALC3/2018         1

:0703.2019             :

RLA File Lic.No/Date:0710H0899 1Defer
:01/85/050/00303/AM19/     :07/24/040/00324/AM17/     104012017 Datci18 04 2019

Decision : NC considered the case as per agenda and noted that due to system error this
37 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well ai the hard copy of the
application. The Committee therefore, decided to request RA Bangalore to furnish the
lstatus of the case and if not ratified, the hard copy of the application may be sent for
'examination and fixation of norms on the above AA.

,The cuse stands deferred to 18.04.2019.

Party Namc:FEATHERLITE  IMcet No/Date:21/85-   Status:Deferred I
PRODUCTS PVT LTD.    :ALC3/2018         1           '

07.03.2019             1               1

RLA Filc ILic.No/Date:07101H016 1Defer
:01/85/050/00266/AM19/   1:07/24/040/00271/AM17/   2301.2017 Date:18042019

l熙樹鐙r妻熱摯:懸  露iappliCation.The Committee thcrcfore,dec

iStatus Of the case and if not ratifled,the l

F
,
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examination and fixation of norms on the above AA.

,The case stands deferred to 18.04.2019.

Case No.:110/21/85‐

ALC3/2018

HQ File

Case No.:20/21/85‐

ALC3/2018

HQ Filc

Case No.:21/21/85¨

ALC3/2018

HQ File

Party Name:KURUWA
ENTERPRISES

RLA Flle

Party Name:GALAXY
PENCILS MFG.CO.

RLA Fnc

Party Namc:FEATHERLITE  IMeetNo/Datc:21/85-   Status:Deferred
PRODUCTS PVT.LTD     ‐ALC3/2018

107032019             1

RLA File Lic.No/Date:0710111058 1Defer

::01/85/050/00304lAMl9l :0712410401003551A.}/.171 02.02.2017 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

39 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Bangalore to fumish the

status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

'The case stands deferred to 18.04.2019.

:01/85/050/002141AM19/ :101241040/001lllAM|T l 16.02.2017 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

40 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Cochi to furnish the status of
the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

, The case stands deferred to 18.04.2019.

IMcct No/Date:21/85‐     IStatus:Deferred

lALC3/2018        1
107032019             1

Lic.No/Datc:1010059722 ‐Dcfer

IMcct No/Datc:21/85-    IStatus:Deferred

lALC3/2018        1
107.03.2019             1

Lic No/Date:3110066592 Defer

:01/85/050/00215/AM19/     :31/83/040/00164/AM17/     ‐17.022017 Datc:18042019

Decision : NC considered the case as per agenda and noted that due to system error this

4l case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Pune to furnish the status of
the case and if not ratified, the hard copy of the application may be sent for examination

and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Case No.:113/21/85-

42 ALC3/2018
Party Name:CRIFFITH
F00DS PRIVATE LIMITED ALC3/2018

Status: Deferred



HQ Fllc

'Case No.:114/21/85-IALC3/2018

‐HQ Filc

RLA F‖ c

:01/85/050/00307/AM19/     :07/24/040/00398/AM17/     12103.2017 Date:18042019

lDecision : NC considered the case as per agenda and noted that due to system error this

,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
robserved that the status of the AA is not available as well as the hard copy of the

rapplication. The Committee therefore, decided to request RA Bangalore to fumish the

:status of the case and if not ratified, the hard copy of the application may be sent for
rexamination and fixation of norms on the above AA.

:The case stands deferred to 18.04.2019.

Party Namc:GRIFFITH     IMeet No/Date:21/85-   Status:Deferred
F00DS PRIVATE LIMITED IALC3/2018

07032019

RLA Filc Lic No/Datc:0710111309 Dcfcr

:01/85/050/00308/AM l9l :01/24/0401003911AM|7/ 21.03.2011 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this
+:,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
' observed that the status of the AA is not available as well as the hard copy of the,

'application. The Committee therefore, decided to request RA Bangalore to furnish the
,status of the case and if not ratified, the hard copy of the application may be sent for
iexamination and fixation of norms on the above AA.

Thc casc stands dcfered to 18.04.2019.

:01/85/050/00041/AM18/     :35/24/040/00060/AM17/     129032017 Datel18 04 2019

,, ,Decision : NC considered the case as per agenda and noted that the reply of the firm was*-- under examination of the Technical Authority, i.e., CIBA. The TA vide email dated
',26.02.2019 has stated that the reply of the firm is not eligible and has requested for a clear
,copy of the firm. The Committee decided to direct the firm to send a clear copy of the

, ,reply to the TA, i.e, CIBA for examination and comments.

,The case stands deferred to 18.04.2019.

iCase No.:21/3/85-
lALC3/2017

1HQ Filc

l  iCase No.:24/21/85-

IALC3/2018

1 1HQ Filc

:Party Name:VV
:PRODUCTS

IRLA File

IALC3/2018
10703.2019

Lic No/Date:3510045145 Dcfcr

. Status: Deferred

Party Namc:FEATHERLITE  Meet No/Date:21/85-   Status:Deferred
lPRODUCTS PVT LTD.    ALC3/2018         1
1                            10703.2019             1

IRLA Filc ILic No/Datc:0710111424 1Defer

1 l:01/85/050l002l8lA|/rlgl :071241040100010/AMl8/ 20.04.2017 ,Date:18.04.2019

+s Decision : NC considered the case as per agenda and noted that due to system error this
icase was not automatically downloaded in Agenda. After listing it in Agenda, the NC
lobserved that the status of the AA is not available as well as the hard copy of the

lapplication. The Committee therefore, decided to request RA Bangalore to fumish the
'status of the case and if not ratified, the hard copy of the application may be sent for
lex.11nina!i9n_andfixationofnormsonthe"'"ffit4



IThe case stands deferred to 18.04.2019.

ICase No.:22/21/85-

:ALC3/2018

1HQ Fllc

iCase No.:25/21/85-

IALC3/2018

1HQ File

Party Namc:SARITA HANDA
EXPORTS PVT LTD

Party Namc:STANLEY OEM IMectNo/Datc:21/85‐   Status:Deferred
SOFAS LIMITED        IALC3/2018         1
‐                          107032019             1

RLA File Lic No/Date:0710111544‐ Dcfcr
:01/85/050/00216/AM19/     :07/24/040/00027/AM18/     104.05.2017 Date:18.04.2019

rDecision : NC considered the case as per agenda and noted that due to system error this
46,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC l

' ,observed that the status of the AA is not available as well as the hard copy of the 
I

,application. The Committee therefore, decided to request RA Bangalore to furnish the r

istatus of the case and if not ratified, the hard copy of the application may be sent for
rexamination and fixation of norms on the above AA.

I ifne case stands deferred to 18.04.2019.

ICase No.:23/21/85-

IALC3/2018

1HQ File
01/85/050/00217/AM19/     :05/24/040/00062/AM18/     ■205.2017 Date:18042019

Decision : NC considered the case as per agenda and noted that due to system error this
'47 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
, observed that the status of the AA is not available as well as the hard copy of the,

application. The Committee therefore, decided to request CLA Delhi to furnish the status,
I of the case and if not ratified, the hard copy of the application may be sent for examination.

rand fixation of norms on the above AA.

IThe case stands dcfcrrcd to 18.04.2019.

IMcet No/Date:21/85‐    Status:Deferred
lALC3/2018         1

107032019             1

RLA File ILic.No/Date:0510402543 1Defer

Party Name:GRIFFITH     IMeet No/Date:21/85-
F00DS PRIVATE LIMITED IALC3/2018

0703.2019

RLA File Lic No/Date:0710111755 Defer

:01/85/050/00219/AM19/     :07/24/040/00077/AM18/ 1406.2017 Date:18042019

r Decision : NC considered the case as per agenda and noted that due to system error this
'48,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

,observed that the status of the AA is not available as well as the hard copy of the

,application. The Committee therefore, decided to request RA Bangalore to furnish theI status of the case and if not ratified, the hard copy of the application may be sent for I

examination and fixation of norms on the above AA.

tThe case stands deferred to 18.04.2019.

Case No.:26/21/85¨

49 ALC3/2018
Party Name:GRIFFITH Mcct No/Datc:21/85-     IStatus:Deferred

F00DS PRIVATE LIMITED IALC3/2018

| |



‐HQ File             RLA File            Lic No/Date:0710H1756'Defer
101/85/050/00220/AM19/     :07/24/040/00078/AM18/      14 06 2017             1Date:18042019 1

,Decision:NC considcrcd thc casc as pcr agcnda and noted that duc to systcm crror this
casc was not automatically downloaded in Agenda.After listing it in Agcnda,the NCI

lobscrvcd that the status of the AA is not available as wcll as thc hard copy of thel

lppliCatiOn.Thc Committcc thcrcforc,dccided to requcst RA Bangalore to fumish thc
status of the casc and if not ratifled, thc hard copy of the application may bc sent forl

lcxanlination and flxation Of norlns on thc above AA.                                ‐

.Thc casc stands dcfcrrcd to 18 04.2019.

Case No.:27/21/85- Party Name:GRIFFITH     Meet No/Date:21/85-
F00DS PRIVATE LIMITED ALC3/2018

07032019

IHQ File              RLA File              Lic.No/Date:0710H1757 1Defer
:01/85/050/00221/AM19/     :07/24/040/00079/AM18/      14.06.2017             Datc:18042019

1Decision :NC considcrcd thc casc as pcr agcnda and noted that duc to systcnl crror thisl
50 CaSe was not automatically downloadcd in Agenda.After listing it in Agenda,the NCI
lobservcd that thc status of thc AA is not availablc as wcll as thc hard copy of thcl

application.Thc Conlmittcc thcrcforc,dccidcd to requcst RA Bangalorc to fumish thc

lStatus Of thc casc and if not ratifled, the hard copy of the application may be sent for
lexanlination and flxation ofnolllls on the abovc AA.                                |

IThc case stands dcfcrrcd to 18.04.2019.

Case No.:28/21/85-

ALC3/2018
Partv Name:TTK Mcct No/Datc:21/85-    Status:Defcrred

HQ Filc

HEALTHCARE LIM「 ED I鏡
″ 盤 ∫    |

RLA Flle             Lic.No/Date:0710H1784 1Defer
:01/85/050/00222/AM19/     :07/24/040/00064/AM18/     2006.2017 Date:18042019

, rDecision : NC considered the case as per agenda and noted that due to system error this
i51 icase was not automatically downloaded in Agenda. After listing it in Agenda, the NC

:observed that the status of the AA is not available as well as the hard copy of the
, ,application. The Committee therefore, decided to request RA Bangalore to furnish the

,status of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.
,

: The case stands deferred to 18.04.2019.

ALC3/2018

ICase No.:89/21/85-

ALC3/2018

HQ File

Party Name:HERBAL
ISOLATES PRIVATE
LIMITED

RLA File

Status: Deferred

|||||:|:|||||||||||:||!|:||li:||||||:!|:|::|::::: 脚 |

:01/85/050/00283/AM19/     :10/24/040/00021/AM18/      12072017 Date:1804.2019
52'Decision : NC considered the case as per agenda and noted that due to system error this,

' ,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Cochi to furnish the status of
,the case and if not ratified, the hard copy of the appfication may be sent for examination



53 iDecision : NC considered the case as per agenda and noted that the AA of the firm had
lalready been approved by the Norms Committee in M.No.2/85 dated 18.05.2017. The
Committee therefore, decided to close the case.

rRA may take suitable consequential action accordingly.

Party Name:M & B Mcct No/Datc:21/85-    Status:Deferred l

ENGINEERING LIMITED   ALC3/2018
07.03.2019

RLA File oi4o736 D.f.r-**

,and flxation of nollllS On thc abovc AA.

'Thc case stands deferred to 18.04.2019.

ICase No.:31/21/85-ALC3/2018 1Party Namc:WESTERN INDIA
I                   CASHEW COMPANY(P)

LTD,

RLA Flle

Meet No/Datc:21/85-     Approved
iALC3/2018          1
.0703.2019

1Lic No/Date:0510403510

07.032019

Lic.No/Date:0710112008 1Defer

.HQ Filc

101/85/050/00225/AM19/

ICase No。 :56/21/85-

ALC3/2018

1HQ Filc

iCase No.:30ノ 21/85-

ALC3/2018

1HQ File

ICase No.:88/21/85-

IALC3ノ2018

56

1HQ File

:01/85/050/00282/AM19/

:05/24/040/00485/AM17/      126072017

Party Name:SAMESKY
CONFECT10NERIESINDIA ALC3/2018

:01/85/050/00250/AM19/     :08/24/040/00105/AM18/     28.07.2017 Date:18042019

Decision : NC considered the case as per agenda and noted that due to system error this'
s4,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

tobserved that the status of the AA is not available as well as the hard copy of the'
application. The Committee therefore, decided to request RA Ahmedabad to furnish the

,status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

‐Thc casc stands dcferred to 18.04.2019.

IMect雨 0/Datc21/85‐ 
……
隠冨tus:Deferred

PVT LTD

RLA Filc

:01/85/050/00224/AM19/     :07/24/040/00123/AM18/      10.08.2017 Datel1 8.04.2019

lDecision : NC considered the case as per agenda and noted that due to system error this

55:case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

'application. The Committee therefore, decided to request RA Bangalore to furnish the

status of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

,The case stands deferred to 18.04.2019.

Party Name:HERBAL     IMeet No/Date:21/85‐
ISOLATES PRⅣ ATE      IALC3/2018
LIMITED               07.032019

RLA File             Lic.No/Date:1010059794

Status:Deferred I

Defer
Date: I 8.04.2019 '



lDecision : NC considered the case as per agenda and noted that due to system error this
rcase was not automatically downloaded in Agenda. After listing it in Agenda, the NC
robserved that the status of the AA is not available as well as the hard copy of the
rapplication. The Committee therefore, decided to request RA Cochi to furnish the status of '

the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case standl deferrgd 
1o l8 04 2019:

Case No.:21/5/85-

ALC3/2017

HQ File

ICase No.:58/21/85-

:ALC3/2018

1HQ File

に発
=癬

″jζ

Party Name:TTK

'Party Name:LEELA
DISTILLERIES PRIVATE   ALC3/2018
LIMITED

RLA File

Mcet No/Date:21/85-    Status:Dcfcrred

:01/85/050/00075/AM18/    125/24/040/00004/AM18/      17.082017 Datc:18042019 1

sz Decision : NC considir"d th. case as per agenda and noted that the application and reply
of the DL are under examination of the Technical Authority, i.e., MoFPI and their
rcomments are still awaited. The Committee decided to send a reminder to MoFPI to
iexpedite their comments.

The case stands deferred to 18.04.2019.

HEALTHCARE LIMITED   ‐ALC3/2018
107032019

RLA Filc

07.03.2019            1

Lic.No/Date12510004874:Dcfcr

Meet No/Date:21/85-    ‐Status:Deferred

Lic No/Date:0710112288 1Dcfcr
:01/85/050/00252/AM19/     107/24/040/00185/AM18/     23.102017 Date:18.0420191

Decision : NC considered the case as pei agenda and noted that due to system error this
58 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the,
application. The Committee therefore, decided to request RA Bangalore to furnish the;
,status of the case and if not ratified, the hard copy of the application may be sent for:
'examination and fixation of norms on the above AA.

The case stands deferred to I 8.04.201 9.

Party NamciSARK SPICE   .Meet No/Datc12 1/85-

PRODUCTS PVT LTD.     ALC3/2018
0703.2019

HQ File RLA Filc Lic.No/Date:1010059824:Defer  
‐~~

:01/85/050/00226/AM19/     :10/24/040/00034/AM18/      01 112017 Datci18 04.2019

Decision : NC considered the case as per agenda and noted that due to system error this
59 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Cochi to furnish the status of
the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.
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ICase No.:34/21/85-ALC3/2018 Party Namc:WESTERN INDIA IMcct No/Date:21/85-    IApproved
CASHEW COMPANY(P)   ALC3/2018         ‐

LTD.,                  07.03.2019

HQ File RLA Flle Lic No/Datc:0510405048

:01/85/050/00228lAMl9l :05l24l040l00l37lAMl6l 22.12.2017
6l Decision : NC considered the case as per agenda and noted that the AA of the firm had

already been approved by the Norms Committee in M.No.2/85 dated 21.11.2017. The

,Committee therefore, decided to close the case.

RA may take suitable consequential action accordingly.

Party Namc:WESTERN MeetNo/Date:21l85- Status:Deferred

601betiζ
ibi lヽё86五sid8rことthe`五ζe as per agenda and notcd thatthc

‐bcen rcceived and is being sent to Technical Authority,i.c.,Tech.2

colnincnts.

|  IThc case stands deferred to 18.04.2019.

Date: i 8.04.2019

reply of the firm has

for examination and

07032019

Lic.No/Date:0510405050‐ Defer

Meet No/Date:21/85-    IStatus:Deferred

07032019

Lic No/Datc:0710112626 1Defer

Case No.:10/8/85-

ALC3/2017

HQ File

ICase No.:35/21/85-

:ALC3/2018

1HQ Flle

Case No.:64/21/85-

ALC3/2018

HQ Filc

Party NamciSANAT
PRODUCTS LIMITED

RLA File

LTD

RLA Flle

Mcct No/Date:21/85-

ALC3/2018
07032019

Lic.No/Datc:0510404694

Status:Deferred

‐Defer

INDlA CASHEW COMPANY ALC3/2018
(P)LTD,

RLA Filc

:01/85/050/00229lAMl9l :0512410401001'101 AMl6l 22.12.201'7 Date: I 8.04.201 9

,Decision : NC considered the case as per agenda and noted that due to system error this

62 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request CLA Delhi to furnish the status

of the case and if not ratified, the hard copy of the application may be sent for examination
:and fixation of norms on the above AA.

The case stands defened to 18.04.2019.

Party Name:TE
CONNECTIVITY INDIA PVT ALC3/2018

:01/85/050/00258/AM19/     :07/24/040/00228/AM18/     03.012018 Date:18.04.2019

,Decision : NC considered the case as per agenda and noted that due to system error this,

63 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
,observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Bangalore to furnish the

status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA. l
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Case No.:36/21/85‐

ALC3/2018

HQ Flle

:01/85/050/00230/AM19/

Party NamelTHARAKAN
AND COMPANY

RLA Filc

:10/24/040/00051/AM18/

Party Name:DANISH STEEL
iCLUSTER PVT LTD

IRLA File

ALC3/2018
07.03.201 9 

,

―

‐

―

|

09012018

lDecision : NC considered the case as per agenda and noted that due to system error this

164 rcase was not automatically downloaded in Agenda. After listing it in Agenda, the NC
:observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Cochi to furnish the status of '

the case and if not ratified, the hard copy of the application may be sent for examination
,and fixation of norms on the above AA.

The casc stands defcrrcd to 18.04.2019.

Lic No/Date:1010059867:Dcfcr:Dcfcr      i
lDate:18042019

Mcct No/Date:21/85-    IStatus:Deferred l

ALC3/2018         '
07032019             ‐

Lic No/Date:0710112742 1Defer

| :Case No.:115/21/85-
|  :ALC3/2018

1 1HQ File

1 1:01/85/050/00309/AM19/ :071241040100293/AMl8/ 24.01.2018 Date:18.04.2019:

Decision : NC considered the case as per agenda and noted that due to system enor this
6s;case was not automatically downloaded in Agenda. After listing it in Agenda, the NC'I robserved that the status of the AA is not available as well as the hard copy of the

rapplication. The Committee therefore, decided to request RA Bangalore to fumish the,
, lstatus of the case and if not ratified, the hard copy of the application may be sent for,
, ,examination and fixation of norms on the above AA.

iThe case stands deferred to 18.04.2019.

iCase No。 :37/21/85-

IALC3′2018
|

67 1iO Filt

i:01/85/050/00231/AM19/

Party Namc:HERBOCHEM

RLA File

:09/24/040/00595/AM18/

Meet No/Date:21/85-   status:Deferred l

ALC3/2018        1         1
0■ 0■2∝9   1    1

Mcct No/Date:21/85-

ALC3/2018
07032019

Lic No/Date:0910066030

0703.2018

Case No.:95/21ノ 85-

ALC3/2018
Party Namc:DUKES
CONSUMER CARE
LIMITED

IHQ File             RLA File            Lic No/Datc:0910066005‐ Dcfer
:  101/85/050/00289/AM19/     109/24/040/00467/AM18/     20.02.2018

IDate:1804.20191

1)ecision:NC considcrcd thc casc as pcr agenda and notcd that duc to systenl crror this

1661C,Se Wa,1。
t aYtomatically downloaded in Agcnda.Aftcr listing it in Agcnda,the NC

obscrved that the status of the AA is not availablc as wcll as thc hard copy of the

iappliCation.The CoIIlmittee thereforc,decidcd to rcquest RA Hydcrabad to fumish the
status of the case and if not ratincd,thc hard copy of thc application may be sent for

:eXamination and flxation of nolllls on the above AA.

:The Casc stands deferrcd t0 18.04.2019.

Status: Deferred

Defer
Date: 18.04.201 9
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"u.. 
*u. not automatically downloaded in Agenda. After listing it in Agenda, the NC

'observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Hyderabad to furnish the

,status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Lic No/Date:0710113092 Dcfcr

101/85/050/00310/AM19/     :07/24/040/00362/AM18/     ■0042018 Date:18042019

Decision : NC considered the case as per agenda and noted that due to system error this

68 icase was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the

lapplication. The Committee therefore, decided to request RA Bangalore to furnish the

rstatus of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Case No.:39/21I85-ALC3/2018 Party Name:OLAM AGRO Meet No/Date:21l85- Approved
INDIA PRIVATE LIMITED ALC3i2O18

r07 .03 .2019

,HQ File RLA File ilic.NolDate:0510406185 
,

:01/85/050/00233lAMlgl :05124/040100416/AM 18/ i20.04.2018

69 Decision : NC considered the case as per agenda and noted that the AA of the firm had

'already been approved by the Norms Committee in M.No. 10/85 dated 09.03.2018. The

Committee therefore, decided to close the case.

,RA may take suitable consequential agtion u!.99.di"gly-:

ICase No.:116/21/85‐
‐ALC3/2018

1HQ Filc

‐Case No。 :40/21/85-

ALC3/2018

HQ Filc

Party Name:PARADIGM
STONE INDlA PRIVATE
LIMITED

RLA F‖ c

Party Name:APOZEM
NATURALS PRIVATE
LIヽ41TED

RLA File

Meet No/Date:21/85-    IStatus:Deferred i

ALC3/2018         1           1
07.032019                           1

Meet No/Date:21/85-    IStatus:Deferred

ALC3/2018         1
07032019             1

Lic No/Date:0710113232 Defcr
.04.052018             ‐Datc:18042019:01/85/050/00234/AM19/     :07/24/040/00001/AM19/

Decision : NC considered the case as per agenda and noted that due to system error this

70 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Bangalore to furnish the

tstatus of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

71 Casc No.:55/21/85- Status: Deferrcd

υdV°
°



Casc No.:42/21/85¨

ALC3/2018

HQ「 ilC

NATURAL F00DS
PRIVATE LIMITED

RLA File

ALC3/2018
07032019

ALC3/2018         1
0703.2019

Lic.No/Date:3110067075 Defer

ALC3/2018 EXPORT HOUSE

IHQ File             RLA File            Lic.No/Date:0310820844 1Defer
:01/85/050/00249/AM19/     :03/95/040/00071/AM19/     108.052018             :Date:18.042019

11)eCiSiOn :NC considercd thc casc as pcr agcnda and notcd that duc to systcnl crror thisl

,CaSC Was nOt automatically downloadcd in Agcnda.Aftcr listing it in Agenda,the NCI
lobscrvcd that the status of the AA is not availablc as wcll as thc hard copy of the
lapplication.The Committee thcrcforc,dccidcd to rcqucst RA Mumbaito ful■ ish thc status
.of thc casc and ifnot ratifled,thc hard copy ofthc application may bc scnt for cxanlination

iand flxation ofnollllS On thc above AA.

:O1/85/050/00236/AM19/     :31/83/040/00013/AM19/     08062018 Datc:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this
',72 tcase was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
rapplication. The Committee therefore, decided to request RA Pune to furnish the status of
the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

:The casc stands deferred to 18.04.2019.

1‐ :こ:“ヽ
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|  :ALC3/2018

1  1HQ File

Party NameiSUKASO     Mcct No/Date:21/85-
CERACOLORS PVT LTD   ALC3/2018

0703.2019

RLA File Lic No/Date:0910066326 Defer

Status: Deferred

:01/85/050/00235/AM19/     :09/24/040/00078/AM19/      1106.2018 IDate:1804.2019

I ;Decision : NC considered the case as per agenda and noted that due to system error this
lzr lcase was not automatically downloaded in Agenda. After listing it in Agenda, the NC r

' 'observed that the status of the AA is not available as well as the hard copy of the
rapplication. The Committee therefore, decided to request RA Hyderabad to furnish thel
istatus of the case and if not ratified, the hard copy of the application may be sent for

, ,examination and fixation of norms on the above AA.

I The case stands deferred to 18.04.2019.

l ёlζき`まli′ iう′j;LALo3たOij ″五■Na轟も:ζ〒iёL6N IAIЁ ttS iM“iヽjb五18:,i′なζ」
1  1                    lPVT LTD              iALC3/2018
1   1                             1                             ,07.03.2019

Approved

74 HQ File に Lic.No/Date:0910066349

I l:01/8s/0so/001l7/AMr9/ l:o9Da/M0t00101/AMl9/ lD.oo.ZorS I I

I *ttfy th" r.*rr 
"f 

thr i

i iAA as per comments of Technical Authority, i.€., DIPP^vide OM No. 7l38l2Ol9-TS daredl
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Thc casc stands dcfcrrcd to 18.04.2019.



,18.02.2019 allowing the following inputs;

RA may take suitable consequential action accordingly.

Case No.:45/21l85- Party Name:BIO-GEN Meet No/Date:21l85- Status:Deferred:し aSC l｀ υ・ :4,′ Zl′ 0,―           r● lty lN`I=:C Dlυ ―υ し よヽ         lVl● ●ι lヽ υ′υ
`l●
.乙 1′ 0フ ~    10L● こu● .v●■●■I Cu

:ALC3ノ2018            1EXTRACTS PVT LTD     ALC3/2018         1
1                                                     0703.2019             1

1HQ Fllc             RLA Filc            Lic No/Date:0710H3534 1Dcfcr
:01/85/050/00239/AM19/     :07/24/040/00056/AM19/     04 07 2018             1Datc:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

75 caS€ was not automatically downloaded in Agenda. After listing it in Agenda, the NC
'observed that the status of the AA is not available as well as the hard copy of the

tapplication. The Committee therefore, decided to request RA Bangalore to fumish the

:status of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

'The case stands deferred to 18.04.2019.

ICase No.:46/21/85-ALC3/2018 1Party Name:JANATHA FISH  IMeet No/Date:21/85-    IApproved
l                    'MEAL&OIL PRODUCTS   IALC3/2018

10703.2019

HQ Flle              RLA Filc             lLic No/Date:0710113682
':01/85/050lOO240lAMlgl t:07l24l040l00l4llAMl7l,03.08.2018

76 Decision : NC considered the case as per agenda and noted that

,already been approved by the Norms Committee in M.No. 4/19
,Committee therefore, decided to close the case.

RA may take suitable consequential action accordingly.

一　

　

一
thc AA ofthc f1111l had

datcd 22.06.2018. Thc

Casc No.:60ノ 21/85-

ALC3/2018

HQ File

Party Name:TASTE L FINE Meet No/Date:21l85- Status:Deferred
F00D PRIVATE LIMITED  ALC3/2018        1

07.03.2019             1

RLA File Lic No/Date:0310823448 1Defer

:01/85/050/00254/AM19/     :03/95/040/00544/AM19/      3008.2018
IDate:18042019

zz Decision : NC considered the case as per agenda and noted that due to system error this
,case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Mumbai to furnish the status

of the case and if not ratified, the hard copy of the application may be sent for examination

Barcode Printing Ink Film TDW 108 1872000 Sq.Mctcr(1.04 Sq.Mtr.contcnt

contained in the export.)



The case stands defelTed to 18.04.2019.

Case No.:48/21ノ 85-

ALC3/2018

1HQ File

Party Name:SATURN
IINDUSTRIES

iRLA File

IMeetNo/Date:21/851~~~Statu而ふ活fred
lALC3/2018         :

07.03.2m9    :
Lic.No/Datα 07i5115806 befer ~~…

…

Status: Deferred

:01/85/050/00242/AM19/     :07/24/040/00141/AM19/     103092018 IDate:18.0420191

| ‐Decision:NC considered the case as per agcnda and noted that duc to system crror thisl
78 Case was not automatically downloaded in Agenda.After listing it in Agenda,thc NCI

obscrvcd that thc status of thc AA is not availablc as wcll as thc hard copy of thcl

application.Thc Colllmittee thercforc,dccidcd to requcst RA Bangalore to fumish the

.  status of thc casc and if not ratiflcd, thc hard copy of thc application may be scnt for:

|  lcxanlination and flxation ofnolllls on thC abovc AA.                               :

The case stands defcred to 18.04.2019.

Party Namc:PRAGATI     Mect No/Date:21/85-   Status:Deferred l
GLASS PRIVATE LIMITED ALC3/2018         1           1

0703.2019            1             1

HQ File RLA File Lic.No/Date:0310823609 Defer
:01/85/050/00255/AM 19/ :03/951040100563/Alllg/ 06.09.201 8 Date: I 8.04.2019

Deciiion : NC considered the case as per agenda and noted that due to system error this
z9 rcase was not automatically downloaded in Agenda. After listing it in Agenda, the NC

robserved that the status of the AA is not available as well as the hard copy of the
,application. The Committee therefore, decided to request RA Mumbai to furnish the status
of the case and if not ratified, the hard copy of the application may be sent for examination ,

'and fixation of norms on the above AA.

, rThe case stands deferred to 18.04.2019.

Case No.:61/21ノ 85-

ALC3/2018

Party Name:STONEMEN    Meet No/Datc:21/85-
CRAFTS INDIA(P)LTD    ALC3/2018

0703.2019

I 'HQ File RLA File Lic.No/Date:0610038970 lDeferI i:01/85/050/002431AM191 :06/241040100027/Al/,lgl 06.09.2018 ,Date:18.04.2019 l

Decision : NC considered the case as per agenda and noted that due to system error this
80 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Kanpur to fumish the status,
of the case and if not ratified, the hard copy of the application may be sent for examination, ,and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Casc No.:49/21/85-

ALC3/2018

Case No.:50/21/85-

81 ALC3/2018
Party Namc:VADILAL
INDUSTRIES LIMITED

Meet No/Datc:21/85-

ALC3/2018
07032019

Status: Deferred

24



HQ Flle RLA Flle Lic.No/Datc:081014341l Defer
l:01/85/050/002 44tAM19t :08t24t040t00202tAMtg/ 07.09.2018 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
,observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Ahmedabad to furnish the

status of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

1轟 Name両画 面

薄 轡 F落

… ~F・
而品 誌

IHQ File              ‐RLA F‖ c              Lic No/Date:0710113847 1Dcfer       l
101/85/050/00245/AM19/     :07/24/040/00118/AM19/      14 09 2018             Datc:18.042019

‐
Decision:NC considcrcd thc casc as pcr agcnda and notcd that duc to systcnl error thisl

82 CaSe Was not automatically downloadcd in Agcnda.Aftcr listing it in Agcnda,thc NC
lobservcd that thc status of thc AA is not availablc as wcll as thc hard copy of thc‐

lappliCation.Thc Committcc thcrcforc,decidcd to rcqucst RA Bangalore to fumish the
.status of thc case and if not ratiflcd, the hard copy of thc application may bc scnt for
lcxanlination and flxation of norlns on the above AA.

‐
The casc stands dcfclTcd to 18.04.2019.

Case No.:51/21/85-

‐ALC3/2018

Case No.:52/21/85-

ALC3/2018

HQ Filc

Case No.:59/21/85-

ALC3/2018

:HQ Filc

Party Name:KURUWA
ENTERPRISES

RLA F‖ c

Party Name:NATURAL
HERBS&FORMULATIONS

RLA Filc

,:01/85/050/00246lAMl9l :l0l24l040l00043lAMlgl 17.09.2018 ,Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

83 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Cochi to furnish the status of
,the case and if not ratified, the hard copy of the application may be sent for examination

:and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Mect No/Date:21/85-   Status:DeFerred

ALC3/2018
107.03.2019             1

:Lic No/Datc:1010060030 1Dcfcr

Meet No/Date:21/85-     
‐
Status:Deferred l

ALC3/2018                    1
07.032019             1              1

1Lic.No/Datc:6110001542 1Dcfer       l

:01/85/050/00253/AM19/     :61/24/040/00008/AM19/      17092018 Datc:18.042019

1朧淵胤T盤『‰llyttTI&亀::llb譜魂1唆鷺
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application.Thc Colllmittee thcrcforc,dccide



rand fixation of norms on the above AA.
:

iTh" 
"us" 

stands deferred to 18.04.2019.

Case No.:53/21l85- Party Name:SHREE MALANI Meet No/Date:21185-
ALC3/2018 FOAMS PRIVATE LIMITED ALC3/2018

Status: Deferred

07.03.2019

HQ File RLA File Lic.No/Date:0910066676 Defer
r:01/85/050/00247lAMl9l :091241040100286/AMl9/ 17.09.2018 Date:18.04.2019'

Decision : NC considered the case as per agenda and noted that due to system error this
85 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

lobserved that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Hyderabad to furnish the,
:status of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

' 'The case stands deferred to 18.04.2019.

ICase No.:54/21/85‐ ALC3/2018 Party Name:VADlLAL
1                    lNDUSTRIES LIMITED

HQ File RLA Fllc

86
:01/85/050/00248/AM19/      :08/24/040/00206/AM19/

Decision : NC considered the case as p", ug"ndu and deiided to ratify the
AA on "Net to Net" basis.

nA maV 1{1 suitable co1.s-equential act]on accordingly.

rCase No.:62121i85- Party Name:GRIFFITH Meet No/Date:21l85- Status:Deferred
ALC3/20I8 FOODS PRIVATE LIMITED ALC3/20I8

07.03.2019

UQ fit" RLA File Lic.No/Date:07101 13976 Defer
i:01/85/050/00256lAVtgl :0712410401001251AM191 08.10.2018 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this
87 'case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

:observed that the status of the AA is not available as well as the hard copy of the
:application. The Committee therefore, decided to request RA Bangalore to furnish the

istatus of the case and if not ratified, the hard copy of the application may be sent for
leXaFnination and flxation ofnolllls on the above AA.
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Party Namc:BOMMIDALA  Mcct No/Datc:21/85-
ENTERPRISES PVT LTD   ‐ALC3/2018

107032019

RLA Flle              Lic No/Date:0910066746.Defer       ‐
:09/24/040/00320/AM19/      12.10 2018             Date:18.042019

1面
Defer¬

:19ツ ,1,■ ,IPlll,
the case as per agcn(
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,Decision : NC considered



case was not automatically downloaded in Agenda. After listing it in Agenda, the

observed that the status of the AA is not available as well as the hard copy of
rapplication. The Committee therefore, decided to request RA Hyderabad to furnish
status of the case and if not ratified, the hard copy of the application may be sent
examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

．ＮＣ

ｔｈｅ

ｔｈｃ
ｂ

ICase No.:1/18/85-ALC3/2018 Party Name:COMPACT INDIA IMeet No/Date:21/85‐
PRIVATE LIMITED       :ALC3/2018

107.03.2019

tApproved l

:Approved

I

HQ File
‐
RLA Fllc

:01/85/050/00163/AM19/       :05/23/040/00311/AM19/ 蹴需
銚104081"1 1

Decision : NC considered the case as per agenda and decided to ratify the norms of the

AA on the basis of the comments given by the Technical Authority, i.e., Tech.2 allowing
the following inputs;

Exoort ltem Quantity lmoort ltem Ouantitv
eeZee paste Nut-
Rutf, Composite
paste of Peanut,
Sugar, Oil etc.

1.00 Kg Roasted Peanut
Kernels

l.0l Kg per Kg
content in Export
oroduct

Screened Granul
Sugar 200-500

l.0l Kg per Kg
content in Export
product

Skimmed Milk
powder (SMP)-
(This item shall not
be allowed to be

imported from
China)

l.0l Kg per Kg
content in Export
product

Emulsifiers
Palsgaar D R 6l5l

1.01 Kg per Kg
content in Export
product

'The RA may work-out the entitlement based on the actual content of imported inputs in the export
product as per the shipping bills.

'RA may take suitable consequential action accordingly.

Case No.:66/21/85-ALC3/2018 Party Name:OLAM AGRO   Mcct No/Datc:21/85-
lNDIA PRIVATE LIMITED  :ALC3/2018

10703.2019

HQ File RLA Filc

:01/85/050/00260/AM19/       :05/24/040/00044/AM19/

Decision : NC considered the case as per agenda and noted that the AA has already been

approved by the Norms Committee in M.No.8/19 dated 20.07.2018. The Committee
therefore, decided to close the case.

RA may take suitable consequential action accordingly. :

Lic No/Date:0510408132

17102018



Case No.:67l21I85-ALC3/2018 Party Name:DRYTECH Meet No/Date:21l85- Approved
i ]PROCESSES (I)PVT.LTD; JALC3/20I8 I

I i^- |i i iol .ol.zots I

IHQ Flle

:01/85/050/00261/AM19/

Case No.:6ノ 18/85-

ALC3/2018

HQ File

Case No.:68/21/85‐

ALC3/2018

Case No.:69/21/85-

ALC3/2018

1HQ File

Party Name:UMALAXMI
ORGANICS PVT LTD

.RLA File

Meet No/Date:21/85-   IStatus:Deferred

ALC3/2018        1
07032019            1

Lic.No/Date:1310049120 1Defer

05112018 Date:18042019

and noted that the firm has been issued
The Committee decided to remind the

Status: Deferred

RLA Flle Lic No/Date:0310824770  1

:03/94/040/00736/AM18/      29102018

9l Decision : NC considered the case as per agenda and noted that the AA has already been
rapproved by the Norms Committee in M.No.6/19 dated 06.07.2018. The Committee

'therefore, decided to close the case.

RA may take suitable consequential action accordingly.

:01/85/050/00168/AMl9/ :131241040100113/AM19/
92 Decision : NC considered the case as per agenda

DL on 12.02.2019 in which the reply is awaited.
firm to expedite the reply.

' ,fne case stands deferred to 18.04.2019.

Par,Name:KOMATHA   IMcet No/Date:21/85‐
IMPEX PRIVATE LIMITED IALC3/2018

107.03.2019

HQ File             RLA File Lic No/Date:0410164857 1Defer        l

:01/85/050/00262/AM19/     :04/24/040/00166/AM19/     .08112018 Date:18042019

Decision : NC considered the case as per agenda and noted that due to system error this
93 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Chennai to furnish the status
of the case and if not ratified, the hard copy of the application may be sent for examination
and fixation of norms on the above AA.

The gaseltands deferred to l8 04,2019

Party Name:SUKASO     Meet No/Date:21/85-   Status:Deferred l
CERACOLORS PVT LTD   ALC3/2018         1          1

107.03.2019             ‐              |

RLA Filc Lic No/Date:0910066839 1Defer
:01/85/050/00263/AM19/     109/24/040/00389/AM19/      14.ll.2018 Date:18.04.2019

lgenda hdお tcdIIdugЪ  system3おf葛司
l Agenda.After listing it in Agenda,the NCI

鮮硼朧叫
| :

|「he Case stands deRrred to 18.04.2019.



Case No.:70/21/85-

IALC3/2018

HQ Filc

Case No.:78/21/85-

ALC3/2018

‐HQ Filc

Case No.:73/21/85-

ALC3/2018

PVT LTD

RLA Filc

Party Name:GELTEC
PRIVATE LIMITED

RLA Flle

Party Namc:RAVIF00DS
P.LTD,

Party Name:SAMESKY Meet No/Datc:21/85-     Status:Deferred

CONFECT10NERIES INDlA ‐ALC3/2018

|   :01/85/050/00264/AM19/     :07/24/040/00196/AM19/      1911.2018 Datc:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

'95 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Bangalore to fumish the

status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

Case No.:2/18/85-

ALC3/2018

1HQ Filc

:01/85/050/001641AM19/ :611241040100019/AMl9/
97 Decision : NC considered the case as per agenda

DL on 12.02.2019 in which the reply is awaited.
firm to expedite the reply.

Th..ur" stands deferred to 18.04.2019.

07032019

Lic No/Datc:0710114142 Defer

Mcct No/Date:21/85‐   Status:Deferred i

ALC3/2018        1         1
07.03.2019             ‐              |

Lic No/Datc:0310825174:Defer        l

28.112018 Datc:18042019

and noted that the firm has been issued
The Committee decided to remind the

Mcet No/Datc:21/85-     Status:Deferred

ALC3/2018        ‐
07032019             1

:01/85/050/00272/AM19/     :03/94/040/00720/AM19/      22.112018 Date:18.04.2019

Decision : NC considered the case as per agenda and noted that due to system error this

96 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the

' application. The Committee therefore, decided to request RA Mumbai to furnish the status

of the case and if not ratified, the hard copy of the application may be sent for examination
,and fixation of norms on the above AA.

The case stands deferred to I 8.04.20 19.

.Party Namc:NATURAL    IMcet No/Datc:21/85-   Status:Deferred
lHERBS&FORMULATIONS IALC3/2018

0703.2019

RLA File Lic.No/Datc:6110001567 Dcfcr

HQ File             RLA File            Lic.No/Date:0910066927 1Defer      l
:01/85/050/00267/AM19/   :09/24/040/00566/AM18/   30.H2018        Date:18.0420191

Decision :NC considered thc casc as pcr agenda and notcd that duc to systcln error thisl

casc was not automatically downloadcd in Agenda.After listing it in Agcnda,the NCI
observed that thc status of thc AA is not avallable as well as thc hard copy of thel

型

…
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IThe case stands dcfcrred to 18.04.2019.



status of the case and if not ratified, the hard copy
rexamination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Of the application may be sent for

Casc No.:74/21/85‐

ALC3/2018

HQ File RLA File              lLic.No/Date:0910066928 1Defer       l
:09/24/040/00567/AM18/     3011.2018             1Datc:180420191:01/85/050/00268/AM19/

Decision : NC considered the case as per agenda and noted that due to system error this
99 case was not automatically downloaded in Agcnda.Aftcr listing it in Agenda,the NCI

robserved that the status of the AA is not available as well as the hard copy of the,
,application. The Committee therefore, decided to request RA Hyderabad to furnish the l

istatus of the case and if not ratified, the hard copy of the application may be sent for
lexamination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Party Namc:RAVIF00DS  IMcct No/Date12 1/85-   Status:Deferred
P.LTD,               ALC3/2018         1

07032019             t

Status:Deferred:Party Name:M R AGRO    Mcct No/Date:21/85-
IINDUSTRIES          ALC3/2018
1                          07.032019

HQ File RLA File Lic.No/Date:08t0144016 Defer
':01/85/050/002691AM19/ ,:08t24t040100243/AMt9l 03.12.2018 'Date:18.04.2019 l

Decision : NC considered the case as per agenda and noted that due to system error this
l00rcase was not automatically downloaded in Agenda. After listing it in Agenda, the NC

lobserved that the status of the AA is not available as well ai the hard copy of the r

application. The Committee therefore, decided to request RA Ahmedabad to fumish the
status of the case and if not ratified, the hard copy of the application may be sent for
rexamination and fixation of norms on the above AA.

,The cas" stands deferred to 18.04.2019.

Case No.:75/21/85-

ALC3/2018

|  :01/85/050/00177/AM19/  1:05/23/040/00390/AM19/

1101D3ciζ i6五 :Nё 86Asid8rcdthc casc aζ 3もr agcndi

‐   ‐DL on 14.02.2019 in which thc reply is awaitcd.

| ■rln tO expcdte thc rcpけ .

I   Thc casc stands defcrrcd t0 18.04.2019.

Case No.:15/18/85‐

ALC3/2018

HQ File

I  Casc No.:11/18/85-
ALC3/2018

102

HQ Flle

:01/85/050/00173/AM19/

Party Name:INDO

IPHYTOCHEM
IPHARMACEUTICALS
IRLA Filc 鼎鷺 |

05122018 Datc:18.042019

and noted that the firm has been issued
The Committee decided to remind the

Status:DeferredIParty Namc:DINESH      Meet No/Date:21/85-
SARAOGI           ALC3/2018

07032019~駆

不可≡IIT國 面面扇ほ赫 万匝
t:02Da *w*"W- 
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Decision : NC considered the case as per agenda and noted that the firm has been issuid
DL on 14.02.2019 in which the reply is awaited. The Committee decided to remind the
'firm to expedite the reply.

The case stands deferred to 18.04.2019.

Case No.:76/21/85-

ALC3/2018

1HQ File

Case No.:17/18/85-

ALC3/2018

HQ File

RLA Flle Lic.No/Date:0610039065 1Defer

Status: Deferred

Status: Deferred

Party Name:SUPERHOUSE .Mcct No/Date:21/85‐
LIMITED              ALC3/2018
1                          0703.2019

:01/85/050/00270/AM19/     106/24/040/00053/AM19/     17.122018 Date:18042019

Decision : NC considered the case as per agenda and noted that due to system error this

103 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
observed that the status of the AA is not available as well as the hard copy of the,
application. The Committee therefore, decided to request RA Kanpur to furnish the status

of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands defened to 18.04.2019.

ICase No.:77/21/85-

IALC3/2018

1HQ Flle RLA Flle

:01/85/050/00271/AM19/     :08/24/040/00251/AM19/     19122018 Datc:18.042019

Decision : NC considered the case as per agenda and noted that due to system error this
104 case was not automatically downloaded in Agenda. After listing it in Agenda, the NC

observed that the status of the AA is not available as well as the hard copy of the

application. The Committee therefore, decided to request RA Ahmedabad to furnish the

status of the case and if not ratified, the hard copy of the application may be sent for
examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

Party Name:KANGAR00   Mcct No/Date:21/85-  IStatus:Deferred l
HEALTH CARE         IALC3/2018         1           1

107.03.2019            1

Lic No/Date:0810144092 Defer

Party Name:WRITABLE   IMeet No/Datc:21/85-   Status:Deferred
NSTRUMENTS LLP     'ALC3/2018         :

07.032019

RLA File Lic No/Datc:3110067259‐ Dcfcr

:01/85/050/00179/AM19/    131/83/040/00147/AM19/     19.122018 IDate:18.042019

.^_'Decision : NC considered the case as per agenda and decided to seek following
105 

,information from the firm as per the comments of the Technical Authority, i.e., Tech. l;

i) Exact specification of import & export product indicating material and length

I 
ii) Detailed process of finishing (manufacturing)

lTh" 
"u." 

stands deferred to 18.04.2019.

Party Name: HERBAT" Meet No/Date:21i85-#106 Case No.:79ノ 21/85‐



:01/85/050/00273/AM19/     :10/24/040/00079/AM19/     121 122018 II)ate:18.042019

'Decision : NC considered the case as per agenda and noted that due to system error this
case was not automatically downloaded in Agenda. After listing it in Agenda, the NC
,observed that the status of the AA is not available as well as the hard copy of the
application. The Committee therefore, decided to request RA Cochi to furnish the status
of the case and if not ratified, the hard copy of the application may be sent for
,examination and fixation of norms on the above AA.

The case stands deferred to 18.04.2019.

…
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Decision :NC considered the case as per agenda and noted that the export/import items
are textile items. The Committee noted that, it has been decided with the approval of DG

r rin the F.No. 0ll85l171l53/AMl9/DES.VI to transfer the cases relating to Textile Group
to NC-5 which is primarily a Norms Committee for Textile and Leather.

I   Casc No.:80/21/85-

|  IALC3/2018

ALC3ノ 2018

IHQ Filc

Case No.:5/21/85-

ALC3/2018

HQ Filc

|じ8[令』:S PRIVATE

IRLA File

IALC3/2018        1
107.032019            1

lLi`:雨。/b扇

`libib6と

ooOb lb`fer

Status:Deferred

Meet No/Date:21/85-  IStatus:Deferred

ALC3/2018         1           1
0703.2019            1              1

Lic No/Datc10510409099 1Dcfcr       l

IParty NameiSEAHATH    Meet No/Date:21/85-
iCANNING COMPANY,   IALC3/2018
1                107.03.2019

:  IHQ Filc             lRLA File            Lic No/Datc:0310825941 1Dcfcr      ‐
1   101/85/050/00274/AM19/   1:03/95/040/00993/AM19/    2612.2018         1Datc:18042019

1  1Decision:NC considered thc case as pcr agenda and notcd that due to systcm error thisi

1108 Casc was not automatically downloadcd in Agcnda.Aftcr listing it in Agcnda,thc NCI
‐   lobservcd that the status of thc AA is not availablc as wcll as the hard copy of the‐

|  lppliCation.Thc Committcc thereforc,decidcd to requcst RA Mumbai to fumish thc

l  Status of thc case and if not ratincd,the hard copy of the application may bc scnt for
l   lcxanlination and flxation ofnolHIs on thc above AA.

|   IThc casc stands deferrcd to 18.04.2019.

FRLA Filざ
~~………~~――――

:01/85/050/00199/AM19/   1:05/23/040/00420/AM19/   2712.2018 Datc:1804.2019

薔
i  examination and ixation ofnollllS On thc a

穫
蠣



IThe case stands defcrrcd to 18.04.2019.

Case No.:18/18/85-
‐ALC3/2018

IHQ Filc             RLA Filc            Lic No/Date:3H0067262 Dcfcr
:01/85/050/00180/AM19/    :31/83/040/00153/AM19/    127.12.2018             Date:18042019  1

Decision : NC considered the case as per agenda and decided to seek the following
,information as per the comments of the Technical Authority, i.e., Tech. I

lt0
1  1  i)    Nett,Weight of cxport product
|  |  五)  Nctt content of each importcd inputs in export product&indicating wastage l
l iii) Dctails ofimportitcm No.10

l i t)T,申 ?ilT?1絶m No.11               1
v)    Details ofindigcnous input with thcir quantity if any.                     I

.The casc stands dcfcrred to 18.04.2019.

一　

　

　

一

Party Name:OHSUNG    Meet No/Datc12 1/85-   Status:Deferred ‐

ELECTRONICSINDIA    ‐ALC3/2018                     ‐

PRIVATE LIMTIED      07.03.2019

ICase No.:10/18/85-

IALC3/2018

1HQ File

PartyNameiCRI LIMITED  IMect No/Date:21/85-
ALC3/2018
‐07032019

,Status: Deferred

HQ Filc

|  ICase No.:3/21/85‐

IALC3/2018
11131

ILic.No/Datc:0210208891 1Dcfer

07032019

Lic No/Date16110001572 Dcfcr

|

RLA File

101/85/050/00172/AM19/     :02/24/040/00077/AM19/     02012019 Date:1804.2019

Decision : NC considered the case as per agenda and decided to seek the following
information as per the comments of the Technical Authority, i.e., Tech. l.

I i) Drawing & stage wise sample of export product

, ii) Justification of wastage at each stage of manufacture

iThe case stands deferred to 18.04.2019.

|  ICase No.:81/21/85-      IParty Namc:NATURAL    .Meet No/Date:21/85-   Status:Deferred l
l  lALC3/2018           1HERBS&FORMULAT10NSIALC3/2018        1

101/85/050/00275/AM19/     161/24/040/00021/AM19/     107.012019 Date:18042019

l12,Decision : NC considered the case as per agenda and noted that the hard copy of the

application is not available. The Committee therefore, decided to request RA to fumish a
hard copy of the application for examination & comments by the Technical Authority.

RLA File

Party NamciSARITA
IHANDA EXPORTS PVT
ILTD

IRLA File

ALC3/2018        1
07_032019            :

Lic.No/Date:0510409227:Dcfcr

Thc casc stands dcfcrrcd to 18 04.2019.

|‐
一―

一



Decision : NC considered the case as per agenda and noted that the hard copy of the

rapplication is not available. The Committee therefore, decided to request RA to furnish a

,hard copy of the application for examination & comments by the Technical Authority.

1 1謎槻留
閣/85‐  :濾聰織淮IESH 性:棚留日おゝ ツ眠Deたredl

107032019            1              1

1  .HQ Filc             lRLA Filc            Lic.No/Datc:0510409242 1Defer
:01/85/050/00276/AM19/     105/24/040/00567/AM19/     08 01 2019             Datel1 8.042019 ‐

114‐
Deti:ion iヽё coisidcrca thc cisc as bcr agCnda and noted that thc application ofthc
f1111l has bccn forwarded to thc Tcchnical Authority, ie, MoFPI for exarnination and‐

lcommcnts.The Comlnlttee declded to requestthe TA to expedite the conunents.

~~lc轟
bヽi83/21/意ξI

IALC3/2018
1  1

、Party Namc:DUKES
ICONSUMER CARE
ILIMITED

Meet No/Date:21/85-   Status:Dcfcrred

ALC3/2018
07032019

師 轟おふ蔦′ 1蕩雅α∞タンAM18/ 1翻器
α酬∞
“
∞OB誰

18Ю4狙 9

IH5 Dttisioi:Nё し6五ξide18a th8 cisc as b`r agenda and noted that thc hard copy ofthc

‐  application is not available.The Committec thcrcforc,dccided to request RA to fumish a
l   lhard copy ofthc application for examination 2貶 comments by the Tcchnical Authority.

:  IThc casc stands deferrcd to 18.04.2019.

Case No.:9/18/85-       Party Namc:MARINE     Mcct No/Date:21/85-   Status:Deferrcd
ALC3/2018           HYDROCOLLOIDS      ALC3/2018

07032019

HQ Flle             RLA Filc            Lic No/Datc:1010060099 Dcfer      l
:01/85/050/00171/AM19/     :10/24/040/00064/AM19/     10 01 2019             Date:18042019

H6Dccision:ヽ
c considcrさ a thc casc as icr agCnda and notcd that thc application ofthc

firm has been forwarded to the Technical Authority, i.e., CIFT for examination and,
,comments. The Committee decided to request the TA io expedite the comments. i

,The case stands deferred to 18.04.2019.

I   Case No.:4/21/85-         ‐Party                   Mcct No/Datc:21ノ 85-    Status:Deferrcd
l  ALC3/2018           1Name:VARAHAMURTl   lALC3/2018

FLEXIRUB INDUSTRIES   07 03 2019
PVT.LTD

H7HQ File            lRLA Filc            Lic No/Datc:0510409344 1Defer

:01/85/050/00198/AM19/     :05/24/040/00583/AIヽ 419/     15 01 2019             Datci18 04 2019

瓢 濡 囮 聴Wi
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hard copy of the application

The case stands deferred to

for examination&comments by the Technical Autho五 ty.

18.04.2019.

Case No.:6/21/85‐

ALC3/2018
Party Name:FASH10N
IACCESSORIES

Mcct No/Date12 1/85-    Status:DeFerred

ALC3/2018
07.032019

HQ File RLA File Lic.No/Date:0510409459 Defer

, :01/85/050/00200/AMl9l ',:0512310401004601AM191 24.01.2019 ,Date:18.04.2019;

ll8 Decision : NC considered the case as per agenda and noted that the hard copy of the
rapplication 

is not available. The Committee therefore, decided to request RA to fumish a
niiacopyoftheapplicationforexamination&commentsbytheTechnica1Authority.

The case stands deferred to 18.04.2019.

HQ File             RLA File Lic No/Date:0310826604 1Defer

:01/85/050/00281/AM19/     :03/95/040/01068/AM19/     24.01.2019 Datc:18042019

l19,Decision : NC considered the case as per agenda and noted that the hard copy of the

application is not available. The Committee therefore, decided to request RA to fumish a

,hard copy of the application for examination & comments by the Technical Authority.

,The case stands deferred to 18.04.2019.

Case No.:1/21/85-ALC3/2018 Party Namc:NATURE MeetNo/Date:21l85- Approved
PEARLS PRIVATE LIMITED ALC3/2018

0703.2019

HQ Filc

11201:01/85/050/00195/AM19/

‐Decision:NC considcred
.AA on“

Netto Net''basis.

| IRA may take suitable consequcntial action accordingly.

I   Case No.:7/21/85-        Party Name:ORIENT CRAFT MeetNo/Date:21/85-   Status:Deferred l
‐ALC3/2018           1LIMITED            ALC3/2018                   1

107032019            1              1

‐  ‐HQ Fllc             ‐RLA File            Lic No/Date:0510409535 1Defer      
‐

|    :01/85/050/00201/AM19/     105/24/040/00612/AM19/     ‐30.01.2019            1Date:18.042019 1

1121●6cisi6n:NC 8onζ idercd th8 case as icr igenda and notca that th8 hardもあ,ofth81
1  ‐application is not availablc.The Committee thcrcfore,dccided to rcquest RA to fumish al
l  hard COpy of the application for cxamination&commcnts by the Tcchnical Authority. :

IThe casc stands dcfcrrcd to 18.04.2019.

RLA「 ilc Lic No/Datc:0510409490

:05/24/040/00600/AM19/      28012019                        1

thc casc as per agcnda and decidcd to ratify the nollllS OfthC

122 Case No.:85/21/85-       Party Name:A N TRADERS  Mect No/Date:21/85-
― ―‐ ―――  ‐′ト ー 1- ,一‐ _____

。酌
。●



|  IALC3/2018            1                   ALC3/2018                    1
1  1                1                107.03.2019        1         1
,HQ Fiiも     ~      :良LA■lie       ~~   tお 6ヽ′b農8:0`16bbOibう ibefel      l
101/85/050/00279/AM 19/    106/24/040/00042/AM19/     31 01 2019            1Date:18.042019 1

1  :Decision:NC considered the casc as pcr agcnda and notcd that the hard copy of the

l applた a●On is not available.The Committcc thcrcforc,dccidcd to rcqucst RA to fumish al

l LardCOpy Ofthe applicationforcxamination&commcnts by thc Tcchnical Authority. :

1  lThe case stands deferred to 18.04.2019.

iCase No。 :84/21/85-       Party Namc:SOUTH      Mcet No/Date:21/85-   Status:Deferred

l  lALC3/2018           ,KERALA CASHEW      IALC3/2018        ‐          |
1   1                    lEXPORTERS           07 03 2019         ‐           |

|  IHQ Flle             lRLA Flle            Lic No/Date:5310019910 Defer

1   101/85/050/00278/AM19/     :53/24/040/00011/AⅣ l19/     31.01 2019             Date:18042019
1123 btti:ibi:ヽご

`品

tia8拠d iA8 Ъttζ 8 1ξ 5ざF agCnda and notcd that the hard copy of thc
lppliCatiOn is not availablc.Thc Committcc thcrcforc,dccidcd to rcqucst RA to fumish al
l lhard COpy ofthc application for cxamination&commcnts by thc Tcchnical Authority. |

IThc casc stands dcferred to 18.04.2019.

|  ICase No.:86′ 21/85‐       Party Namc:CREATIVE    IMcct No/Datc:21/85-   Status:Deferred

i lLC32018      ,ARMENTSPVT LTD.,1計
∬ 盤 ず    |     |

IHQ File             ‐RLA File            Lic No/Date:0310826772 Dcfcr      l
l   101/85/050/00280/AM19/    1:03/94/040/00878/AM19/    01 02 2019          Date:18042019i

1124ibtti`16五 :ヽこ 8。 nζ idei3a thさ ぁ sc as pCr agcnda and notcd that thc hard copy ofthc

lappliCation is not available.The Committee therefore,decided to request RA to fumish ai

1 lhard COpy ofthe application for cxamination&comments by the Technical Authority. |

|   IThc case stands dcfclTcd to 18.04.2019.

Party Namc:SHREE       Meet No/Date12 1/85-   Status:Deferred
LAMIPACK PVT LTD     ALC3/2018

07032019
‐HQ Filc             RLA File Lic.No/Datc:0510409618‐ Defer

|   101/85/050/00285/AM 19/     :05/24/040/00601/AM19/     108 02 2019            1Date:1804.20191

1125b`cision:NC consia8:3d thc tasc as pcr agenda and notcd that thc hard copy ofthe
‐  application is not availablc.Thc Committec thcrcforc,dccided to request RA to fumish al

1   lhard copy ofthe application for exalnination 2貶 commcnts by the Tcchnical Authority.   1

1  :Thc case stands dcfcrrcd to 18.04.2019.

Case No.:91/21/85‐

ALC3/2018

iCase No.:93/21/85¨

|  :ALC3/2018

126.

Party Namc:PUSILIN
IB10TECHNOLOGY
PRIVATE LIMITED

ALC3/2018 I

07.03.20t9 I

IHQ File
:01/85/050/00287/AM19/



Decision : NC considered the case as per agenda and noted that the hard copy of the
,application is not available. The Committee therefore, decided to request RA to furnish a

hard copy of the application for examination & comments by the Technical Authority.

The case stands deferred to 18.04.2019.

ICase No。 :92/21/85-

IALC3/2018

:HQ File

INATURAL&
IPHYTOCHEMICALS

IRLA File

Party Name:SAHYADRI Meet No/Date:21185- Approved

27R器肌
`9),::げ

需∫〕:置
SIfl∬
l鯖現l∬tflぱ黒tll靭

=鵬
窯

IRcport(SAR)fumiShed by the Spice Board.Thc Committee thcrcforc,dccidcd to requcst

lRA to takc appropriatc action in accordancc to abovc mentioned Policy Circular.

RA Inay takc subscqucnt conscqucntial action accordingly.

Case No.:94/21I85-ALC3/2018 Party Name:CRI LIMITED

IHQ File RLA Filc

:01/85/050/00288/AM19/      102/24/040/00158/AM19/

Decision:N(〕 considcred thc case as per agcnda

AA on the basis of commcnts of the Tcchnical

fonowing inputs;

1朧盤ず  :~‐
蘭萬面瓦肩I面 7322丁

‐~~~~

MeerNo/Date:21185- Approved
ALC3/2018
07 .03.2019

Lic.No/Date:02 I 0208988
20.02.20t9

and decided to ratify the norms of the

Authority, i.e, Tech.l, allowing the

tcm

Brass wire dia 1.60 mm 3174.O Kg

Tunssten Carbide Balls 27163130 Nos.

RA may take suitable consequential action accordingly.

Case No.:96/21/85‐

ALC3/2018
Party Name:DUKES
CONSUMER CARE
LIMITED

Mcct No/Date:21/85‐   IStatus:Deferred
ALC3/2018         :
0703.2019            1

|

ll:∫
lil:^lhehardCOpyOftheapplil:i               fllllllillllli:l::|

Ball Pen Tips made of Brass dia 1.60 mm
(Brass wire 2173.91 Kgs & T.C. Balls
26894188 Nos.

26894188.000 Nos.



IThe case stands defcrrcd to 18.04.2019.

ICase No.:99/21/85-      Party Name:KURUWA    IMcct No/Date:21/85-   Status:Deferred l
lALC3/2018            1ENTERPRISES         IALC3/2018         1           1
:                           1                           107.03.2019             ,               ‐

IHQ Filc            lRLA File            Lic No/Date:1010060134 Defer      l
101/85/050/00293/AM19/   1:10/24/040/00100/AM19/   122 02 2019        Date:1804.2019‐

lDecision:NC considered the casc as pcr agcnda and noted that thc hard copy of the

BOI鋼

『
寵島Fttt」讐te‰柵糠蠍臨∬蹴犠絆Tf薫響1:|

above AA.The Committec also decidcd to scck the following infomlation from the flrm:   |

|``Sterilization facilities/equipment availablc and in which premises this sterilization proccss willl
:be carried out"

IThe case stands deferred to 18.04.2019.

ICase No.:97/21/85-

lALC3/2018 押淵w‐
Y嘉
鮮
虚応―
貯…1

HQ File RLA File Lic.No/Dare:07 10114573 Defer
:01/85/050/00291/AM19/ ;0112410401002431AM191 22.02.2019 Date: 18.04.2019

t3t Decision : NC considered the case as per agenda and noted that the hard copy of the
application is not available. The Committee therefore, decided to request RA Bangalore
:to furnish the hard copy of the application for examination and fixation of norms on the'

"ove AA.

1

IThc casc stands dcfcrrcd to 18.04.2019.

Case No.:98/21/85‐

ALC3/2018 W繭蘊爾
~藤
聯
6蔦~胃而
¬

, IHQ File RLA File Lic.No/Date:0710114574 :Defer
:o t)sslosolooz g2lAMtgl :07 /24/040/00259/AMtg/ 22.02.20tg Date:18.04.2019

Bz lDecision : NC considered the case as per agenda and noted that the hard copy of the

r iapplication is not available. The Committee therefore, decided to request RA Bangalore

,to furnish the hard copy of the application for examination and fixation of norms on the
above AA.

I

I tfne case stands deferred to 18.04.2019.

l  iCase No.:101/21/85-

|  :ALC3/2018

11331責 0 1iiも            ~~
1  101/85/050/00295/AM19/

1  :Decision:NC considered

Party Name:GRIFFITH
F00DS PRIVATE LIMITED

RLA File

:07/24/040/00250/AM19/

,Mcet No/Datc:21/85-   Approved
lALC3/2018        1
107032019

「



No.05/2009-14 dated 14.08.2013, RA can take action on the basis of Sample Analysis
Report (SAR) furnished by the Spice Board. The Committee therefore, decided to request
RA to take appropriate action in accordance to above mentioned Policy Circular.

RA may take subsequent consequential action accordingly.

Party Name:KAMALA MeetNo/Date:21l85- Status:Deferred

:01/85/050/00294/AM19/     :09/24/040/00385/AM19/     25022019 Date:18.042019

134 Decision:NC considcred thc casc as per agenda and notcd that the hard copy ofthel

appHca伍 on is not av激 lablc.Thc Corrmittec thcrcforc,decided to rcqucst RA Hyderabadl

to fumish the hard copy of thc application for examination and ixation of nolllls on the:

labovc AA.

IThe case stands dcfcrrcd to 18.04.2019.

ⅣlANUAL CASES

'Case No。

:100/21/85‐

IALC3/2018

‐HQ Filc

Case No.M¨213

HQ File

CONSUMER CARE PVT   IALC3/2018
LTD

RLA File

07.032019

Lic No/Date:0910067216‐ Dcfer

:0118511711000021AM191 :181241040100003/AM Date:18/95/000/08400/054
213 DES.vr 18 1/1985 dated 26.02.2018

Subject: Application for issuance of Advance Authorization under para 4.6 submitted

M/s. Karamhans Foods Pvt. Ltd. for export of "Shelled Walnuts Edible Kernels

Juglans Regia" against lmport of "Walnut in Sheel Juglan Regia Species".

Decision : NC considered the case as per agenda and noted that two applications of the

firm for same export/import items were considered by the Norms Committee in M.No.
2l19 dated 23.05.2018 and M.No. l8/85 dated 24.01.2019 and norms have been fixed
under Para 4.06 o HBP,2015-20. The Committee decided that the firm should
complete the export obligation of the AAs already obtained under Para 4.06 of HBP,
2015-20 before submitting further application for fixation of norms for export/import
of the same items and therefore, decided to close the case.

RA may take subsequent consequential action accordingly.

Party Namc:M/s      MCCt No/Datc:21/85-

Karamhans Foods   ‐ALC3/2018

Pvt Ltd            107.03.2019

RLA File           lLic No/Ecom NO.

Party Namc:M/s     lMeet No/Date:21/85-

HolistaTranzwor:d   iALC3/2018
Pvt Ltd            107.03.2019

Rejected

Status:
Deferred

Case No.M‐214

39
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IHQ File:

01/85/171/00046/AM19/
IDES∨

|

SubieCt:Application for

lM/s.Holistattranzwo‖ d

“Dned Coconuts"

ICase No.M‐216

1HQ File

Pa■y Name:M/s
」anatha Fish Meal&
Oil Products

RLA Filc:

‐Mcct No/Date:21/85-

ALC3/2018
‐07.03.2019

Lic No/Ecom NO

RLA File : Lic.No/Ecom NO. Date: Deler

041241040100135/AM 041921018119700/0569/0$ Date:

19 54 dated 01 .09.2018 18.04.201e

issuance of Advance Authorization under para 4.6 submitted

Pvt. Ltd. for export of "Virgin Coconut Oil" against lmport of

Decision : NC considered the case as per agenda and noted that the application of the

firm has been forwarded to Coconut Development Board, Kochi and their comments

are still awaited. The Committee decided to send a reminder to the Coconut
,Development Board to expedite their comments.

:The case stands deferred to 18.04.2019.

,ぉ
州 Q昨 劉 5翻

鵬 鵬 ‖d幣
i燃

小

 1織
d

:                      IPvt Ltd

iHQ File:             IRLA Filc:          Lic No/Ecom NO.Date:    IDefer Date:

25躍
酬

引 Ю0048ハⅢ 91『 創 Ю490釧 36ハMp″ 92釧 釧 97090569/42“ Ю4川 9
‐
82 dated 01 09 2018    1

lSubiect Applicalon forissuance of Advance AuthoHzalon under para 4 6 submlted

IMノs HolistaTranzwo‖ d Pvt Ltd for export of“ Coconut Milk" against lmport of “Dned

ICoconuts"

|

:Decision:NC considcrcd thc case as per agenda and noted that the application ofthc
lf1111l has bcen forwarded to Coconut Dcvelopmcnt i3oard,1く ochi and thcir comments

iarC Still awaitcd.Thc Colnmittcc dccidcd to scnd a rcmindcr to thc Coconut
‐
  lDevelopment Board to expedite their comments.

|

|    IThe case stands dcfcrrcd to 18.04.2019.

Approved

:01/85/171/00027/AM19/ .07/24/040/00101/AM ‐Date:07/03/016/82200/056

216 1DES V1               19                1/2643 dated 16 07 2018 ‐       ‐

ISubiect:App‖ cation forissuance of Advance Authorization under para 4 6 submltted

by     M/s  」anatha Fish Meal & Oil Products for export of“ Fish Meal(D‖ ed‐

IPulverised Sieved and Packed)wtth VLamins"  against lrnport of   “Fish Meal

(Unfinished)"

40



nded the PH;
i) The export item is unfit for human consumption.

items are in powder form.ii) Both the export/import
iii) No vitamins are added in the production process.

Based on the above inputs the Committee decided to ratify the norms under Para
4.06 of HBP allowing the following inputs;

above■ xation of adhoc nolll:S iS Valid for present application under para 4.06&|
norms are valid for one year from the date ofuploading the minutcs in DGFT wcbshe.|

No Advance Authorisation should be issued on repeat

|

|

basis based on the flxation of

mentioned adhoc norms. All Policy conditions including VA, Appendix 4J
etc. also to be met, wherever applicable.

RA may take subsequent consequential action accordingly.

Party Name: M/S. Mcet No/Date:21/85‐

晰部|:認着
MeJ&階
1期;l

稀
剛 膵

F

「一―
‐

nppication f unOer para a.6 submitted
. Janatha Fish Meal & Oil Products for export of "Fish Soluble Paste" against

mport of "Other Fish Meal (Liquid Fish Soluble Paste)"

: NC considered the case as per agenda and noted the following technical
process provided by the representatives of the firmts on the manufacturing

the PH;
The export item is unfit for human consumption.
Both the exporUitems are in liquid form.
Enzyme Hydrolysis is done to reduce viscosity.

Based on the above inputs the Committee decided to ratiff the norms under
4.06 of HBP allowing the following inputs;

Paral

Fish Meal (Dried, Pulverised Sieved &
Packed in powder form) (Unfit for

2336.450

Fish Meal (Unfinished) (Unfit for human 2429。908 MT

:01/85/171ノ 00034ノ AM19ノ

DES.VI

41
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Liquid Fish Soluble Paste 1739.140 MT

Liquid Fish Soluble 1913.054

Technical Characteristics of Export Import Items:
(Export Item: Viscosity is below 2 minutes, Protein 38%, Moisture 45Yo)

(lmport Item: Viscosity is below 4 minutes, Protein 40%, Moisture 50%)

above fixation of adhoc norms is valid for present application under para4.06 &
norms are valid for one year from the date of uploading the minutes in DGFT website.

Advance Authorisation should be issued on repeat basis based on the fixation of
including VA, Appendix 4Jmentioned adhoc norms. All Policy conditions

itions etc. also to be met, wherever applicable.

may take subsequent consequential action accordingly.

Party Name: M/S. 藤面面面肩百1/8「    IReiected
」anatha Fish Meal& iALC3/2018
0‖ Products      07.03.2019

|~

RLA Filc: 1_ic No/Ecom NO Datc:

107/09/006/99300/0542/60

179 dated 24.052018

: Application for issuance of Advance Authorization under para 4.6 submitted
Soluble" againstJanatha F:sh Meal&0‖ Products for export of“ Liquid Fish

of "Concentrate Fish Soluble"

: NC considered the case as per agenda and noted that the firm vide email
I1.03.2019 has informed that their export order has been cancelled as such they

not willing to obtain Advance License and requested for withdrawal of application.
ingly, the Committee decided to reject the case.

may take subsequent consequential action accordingly.

:01ノ 85/171ノ00030/AM19/ 107ノ 24ノ 040ノ00053/AM

HQ File :

01 185t50 t021 /AM 1 9/DES.
VI

Lic No/Ecom NO.Dtte:

0710111670 dated
26.05.2017

Defer Datc:

18.04.2019

lSubject: of M/s Bawa Fishmeal& Co. for correction of decision taken

Name:Mノ s Bawa No/Date:21/85‐

&Oil Co. 8

.03.2019



by Norms Committee against their AA t'to. OZt Ot 11670 dated 26.05 .2017 .

Decision : NC considered the case as per agenda and noted that the firm
DL on 18.01.2019 followed by reminder on 19.02.2019 on which the reply
The Committee decided to wait for the reply of the firm.

The case stands deferred to 18.04.2019.

was issued
is awaited.

Case No.M‐220

HQ Filc:

Party Name: M/S
ShivajiCane
Processors Ltd

RLA File

Mcct No/Datc:21/85-      Reiected
ALC3/2018

07.03.2019

Lic No/Ecom NO Date:

220 01/85/171ノ 00004/AM18  :31/83/040/00018/A
M18

Subject: Request for grant of Advance Authorization for export of "Kahndsari Sugar
and Jaggery Powder" against import of Raw Sugar"..

Decision : NC considered the case as per agenda and noted that the firm was directed

to produced a copy of the ANF4B vide letter dated 26.12.2018 followed by reminder

on1.2.2019 on which the reply of the firm is still awaited. The Committee also noted

that Directorate of Sugar, the Technical Authority on the instant case had been

requested on a number of times to furnished their technical inputs which has not yet

been received. The Committee therefore, decided to inform RA, Mumbai, that on the

basis of the above facts, no comments can be offered and the case may be treated as

closed.

RA may take subsequent consequential action accordingly.

Party Name:Mノ s」abs ‐Mcct No/Date:21/85-
lnternational Pvt    ALC3/2018

Ltd,Navi Mumbai   07.03.2019

HQ File:            RLA Filc:         Lic No圧 com NO Datc:

冽 :甥
馴 74/4刊 ハ Ⅲ 7DE♀

γ

%Ю 4餅∞

“

0ハM::『 4/077∞硼

“

田 Ю

Subject: lssue of Advance Authorization for export of
"processed/assorted/sterilised spices namely CARDAMOM ETO Treated against
im port of u nprocessed/unassorted/unsterlised/spices namely ca rdamom.

Case No.M…221

Decision : NC considered the case as per agenda and noted that

dated 06.03.2019 has informed that they have ETO ethylene

equipment on their located address at "Jabs International Pvt.

Approved

the f1111l vidC Cmail

oxide sterilization l

Ltd.A-350, TTCI
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Industrial Area, MIDC, Mahape Navi Mumbai-400710. The Committee noted the,

,comments offered by the Technical Authority vide OM No.4(39)/2015-DGFT dated

r15.05.2017 and decided to fix the norrns allowing the following inputs;

rExort Item

Processed
/Assorted/Steri I ised/Cardamom-ETO
Treated

30000.00 Kg

Import ltem

Unprocessed
Cardamom

/Unassortcd/ Unstcriliscd/130000.00 Kg

.The above fixation of adhoc norns is valid for present application under para 4.06 &
,norms are valid for one year from the date of uploading the minutes in DGFT website.

No Advance Authorisation should be issued on repeat basis based on the fixation of
above mentioned adhoc norns. All Policy conditions including VA, Appendix 4J (with
rpre-import and reduced EODC 120 days) conditions etc. also to be met, wherever
applicable.

RA may take subsequent consequential action accordingly.

.Case No.M‐
222

HQ Flle:

Party Name:M/S IMeet No/Datc:21/85-

Kashnlir lrValnut     ALC3/2018

10verseas Pvt Ltd   107.03.2019

RLA Filc:

Rcjccted

222
01/85/171/00069/ノ Mヽ19/  18/24/040/00006/ノ Mヽ 18/05/001/46900/0591/94
DES VI 19 94 dated 12 01 2019

Subject: Application for issuance of Advance Authorization under para 4.6 submitted
by M/s Kashmir Walnut Overseas Pvt. Ltd. for export of "Walnut Kernels (Chandler
Variety)" against lmport of "Walnuts in Shell (chandler Variety)"..

Decision : NC considered the case as per agenda and noted that the firm has already
,been permitted for import/export of the same items under 4.06 of HBP, 2015-20 in
M.No.2/19 dated 23.05.2018 and M.No.17185 dated 10.01.2019 in which EODC is still
awaited. The Committee felt that the applicant should only approach for issuance of
'fresh Advance Authorisation for export/import of the same items after completing the
export obligation on the earlier AAs. The Committee therefore, decided to close the

瞬may take subsequent consequential action accordingly.
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Case No.M…223

HQ Filc:

223 01/85ノ 050ノ075/AM17/DE

IFoodies lndia Pvt   .ALC3/2018

1Ltd.                0703.2019

RLA File         Lic.No/Ecom NO Datc:
:53/24/040/0004/AMl‐ 5310019175 dated
7ノ                10408216S―∨|

ISublect Request for

0408216
modification of  adhoc norms in AA No 5310019175 dated‐

Decision : NC considered the case as per agenda and decided to seek the following
information from the firm;

Documents submitted by the firm shows that the export product i.e, Gelatin
Parfait Nutrimix is a dry mixture of 9 inputs alongwith Sugar as indigenous ,

import item. It is observed that the sugar content is 78.30% of export
product which is highly improbable.
ln the application submitted by the firm, in Appendix 4E, the quantity of
sugar is mentioned as 13584 Kg. in a export mixture of 72640 Kg, of
Gelatin Parfait Nutrimix, whereas now the in their reply dated 06.03.2019,

the firm has stated that the sugar quantity is 50955 Kg. of the export mixtue.
The firm may clarify.

The casc stands deferred to 18.04.2019.

Party Name:M/s Dukes MeetNo/Date:21/85-

Consumer Care Ltd iALC3/2018
‐07.03.2019

RLA File         Lic.No/Ecom NO.Date:
:09/24/040ノ 00339/AM 10910065182 dated
16                19062017

Approved

Subject: Fixation of adhoc-norms in respect of AA No. 0910065182 dated

19.06.20017 of M/s Dukes Consumer Care Ltd.

Decision : NC considered the case as per agenda and ratified the norms of the AA on

the basis of the technical comments of MoFPI vide OM No.4(19)/2013-DGFT dated

23.01.2019 allowing the following inputs;

iCase No.M‐224

1HQ Filc:
101/85ノ050/00031/AM18

ひ

Export Item Ouantitv (em) lmport Item Ouantitv (em)

Chocolates &
Chocolate products
Chocolates
containing Cocoa

100

Carragenan Food
lneredient

0

Cane Sugar 58

Salt 1

Relevant Food
Flavour

Nil

Cocoa Powder

酬 45



products. Cocoa Liquor 0

Hazzlenut Paste 1

Cocoa Butter 2

Pcctin   Vcgitblc

Thickcr

0

Hyfoama   Milk
Protcin

0

Paper & Paper
Board

As per packaging
policy of Govt. of
India.

IRA
1

may take subsequent consequential action accordingly.

抒

ぉeNα 昨25 
耀 脳 ξ常 脂

H造
釧 T崚

鵬

:                      1                  107.03.2019

1責0「ii8:   ~         1良 LA riiさ          Lic.No/Ecom NO Datc:
225 101/85/171/00082/AM19/  1:08ノ 24/040/00007/AM 10810110560 dated
‐
DES―V1             13             10042012

1Subiect:Fixation of adhoc― norms in respect of AA No 0810110560 dated

10f M/S Balal HerbalS PVt.Ltd

226

IStatus:

IDeferred

IDcfcr Datc:

:18042019

10042012

IDecision:NC considered the case as per agenda and decided to seek the following

linf0111lationasperthecommentsoftheTechnicalConsultant(Tech.2);

|`The nlHl may fumish cenincate of AndyJs/Tesung Repo■ s of various expo■ s made

iagainゞ presem Hcence"

鋼he mx ttands dctred b КЮ4201)

iCase No.M¨226      Party Namc:M/s ttE  IMeet No/Date:21/85-     IStatus:

|                'COnnectivly lndia  
‐ALC3/2018          1Deferred

l                      lPvt Ltd            07.03.2019            1

1HQ Filc:            IRLA File         Lic No/Ecom NO Datc:    IDefer Datc:
101/85ノ050/00101/AM17ノ   :07/24/040/00376/AM 0710109402 dated      118 04 2019
1DES―V1             16             16022016          1

1Subiect: Revision of ad― hoc input output nortts in respect of the advance

lauthOrization No 0710109402 dated 16 02 2016 issued under Para 4 7 of HBP,2015-

120 obtained by M/s TE Connectivity lndia Pvt Ltd

and notcd that the Technicali

冬

―

・

Ｉ

Ｆ rDecision : NC considered the case



,ioc,DIPP vidc lcttcr No.7/407/2017-′「 SW dated 6.3.2019 has rcfcrred their

comments dated 6.8.2018 in which they had proposed to call the firm for PH.
Committee therefore, decided to call the firm for PH in consultation with the

ical Authority, i.e., DIPP.

case stands deferred to 18.04.2019.

Date:08.04.2019
Place:New Delhi

//L
,/U4 L--',r

(Prady(mnaSahu)
Foreign Trade Development Officer

9-<C'N TTTq/PFTADYUMNA SAHU
AtqI qrqrc ft-orq 3ltrtor€l
roidt6-n Trid6 Developm€nt offlcer

fu+vr tqrqrq q-Elf+*{rrsq
Dlrectorate G€neral of For€lgn Trado
qFrqq fo.rrqlD€Ptt' of commer@

guTrl "{.tq, 
qE fta5rr

Udyog Bhawan, New t)elhl
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